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FORM NO. 4 
(See Rule 42) 

In The Centiál Administiative Tribunal 
• 	 GU.WAE-IATL BENCH: GUWAHATI 

ORDER SHEET 
APPLICATION NO. / 	Ot OF 19 

Applicant(s)  

• Respondeflt(s) 

Advocate for Applicant(s) /7k. /j/'b<. hxii 

Advocate for Respondent(s)  

Notes of the Registry 	Date 	 Order of the Tribuna 

9.2000 
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Present :Hon'ble Mr.Justice D.N. 
Chdhury, Vice.Chairman. 

Heard W.B.K. Sharrna, learned 

counsel for the applicant and Pk.B.C. 
Pathak, learned Addl.C.G.S.C, for the 
respondents, who accepts notice on 
behalf of Respondents No.1 and 2. 

• 	Application is admitted. Issue 
usual notices to the other respondents 

by registered post. 
List on 24.10.2000 for further 

orders. 

it 
Vice..hairmafl 

On the prayer of r B.C.pathak,lear-. 

ned Addl.C.G.SC four weeks further time 

allowed for filing of written statement. 

List on 14.11.2000 for order. 

I- sW 
Vice-Chairman 
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O.A. 194/2000 	
I 

Notes of the Registry 	Order of the Tribuna' 
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14.11. Mr B,.C.Pathak,learfled Addl.C.O.SC 

or tesporidents Jo .1 and 2 and Mr R .1<.. 

Deb chudhury,'iearned counsel appearing 

for respondents No.14, 15 and 24 seek 

four weeks time to file written statement 

prayer allowed. Service report on the 

other respondents are awaited. 

List on 13.12.2000 for futther order. 
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Vice-Chairman 

Present : Hon'ble Mr. Justice D.N.Chohury, 
Vice-Chairman. 

Hon'ble Mr.M.P.Singh, Metnber(A). 

On the prayer of Mr. B.C. Pathak, 

learned Addl. C.G.S.C. fOur weeks time is 

granted for filing of writt.n statement. 

List on 	19.1.2000 for written 

statement and further orders. . 

Member(A) 	 Vice-Chairman 

trd 

19.1.01 
	

No written statement so far filed. 

List on 16.2.01 to enable the 

rspondents to file written statement. 

4ember 	 Vice..Chajrrnan 
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Notes of the Registry 	Date 	Order of the Tribunal 

16.2.01 
The private respondent No.5 has 

filed the wr&ten  statnent. The oher 
respondents ,,the State of Tripura isw1h 
served the ciotice and submitted an 
application for furnishing a ligible 

copy of the application, Mr.S.Sarma 
•aa. undertakto file a ligible copy 
in the office within three days to take 

- steps.- In the meantime parties may file 
written statement. 'List on 19.3.01 

ember 	 Vjce-(a Irman 

rv 	 pc 	—c-tX 
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Union of India has already filed 
Written statement. The applicant may 

file rejoinder, if any within two weeks 
from today. 

List on 3.4.01 for order. 

L LLO 
Member 	 Vice-Chairman 

Written statement has been filed 
by the Union of India. Mr.B.P.Kataki, 

learned counsel appearing for respofl-
deit No.3 stated that the state of 

Tripura has not filed any written 

statement on their own, they mayf rely 

upon the written statement of Uion of 

irdia. List for hearing on 21.5e01, 

Member 	 Vice-Chairman 
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0.A. 194 of 2000 

Notes of the Rlegi 3try 	 Order , f the Tribun 

-I 

21.5.01 

la 
21.6.0]. 

t 

0nthe prayer of learned counsel 

for the applicant case is adjourned to 

21.6.01 for hearing.. 

cL 
Henber 	 Vice..Chajrrnan 

Mr.13.C.Pathak, learned Jddl.C.o.s.c& 

for the respondents has submitted that he 

has got the instruction to represent 

Tripura overn*eht also in this case. Mr. 

U.IC.Nair holding brief of 4r.B.X.Sharrna, 

learned counsel for the applicaflt, states 

that there are other cases submitted in  
this ¶rribunal7  which involve 3imilar con-
troversy an this O.A. may be decided 

along with the other cases to avoid con-

flicting orders. 

The O.A. is accordingly adjourned. 

List-on Iiii82001'along with O.. No.193 
of 2000, 303 of 2000 0  69 of 2001, 70 of 

2001 and 71 of 2001 for hearing. 

nber 	 Vice-'Chajrrna 
bb 

1 .8.01 

bb 

6..O1 

Heard MroSoSerma q  learned counsel 

the applicant at length. 

List the case on 6.8.2001 for hCa 

Lng alongwith 0.A.No.193/2000, 300/2000, 

p9/2001, 70/201 and 71/2001 in presence on 

learned counsel for the rsBpoad•nti. 

Vics-hairwan 

Heard in part. Liet egain on io/e/oi 

for hearing. 
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Notes of the Registry 

------ - 

IóLY 	 /. 

0.A.No.194/2000 

	

Date 	 Order of the Tribunal 

	

6.8.2001 	 Jud2ment 	nronoiincpcl 	in 	nnn 	rriir1- 

The application is disposed of. No order as to 

costs. 

Member 	 Vice-Chairman 

nkm 
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IN , TH-E CENTRAL ADMINISTATIVE TRIBUNAL 
GUWAHTI BFNCH 

Ogal 
- 

Application No.194 of 2000 

No.303 of 2000 

Original Application No.69 of 2001 

Orial Application No.70 of 2001 

And 

Orinal Application No.71 of 2001. 

Date of decion: This the 	ICR day of August 2001 

'The Hon'ble Mr Justice D.N. Chowdhury, Vice—Chairman 

The 	on!b1e Mr K.K. Sharrna, Administrative Member - 

1• O.A.No.194/2000 	: 

Shridaurjsh' Rarijan Paul, IFS 
: Applicant 

By Advocates.Mr B.K. Sharma, Mr S. Sarma and 
Mr U.K. Goswamj. 	 . 

versus - 

he 	 others Respondents 
y A4 4r B C 	Pathak, yoate. 	 Addl 	C G S C 

'.Dx:N& .Sih, 'N 	A. 	Rashjd. and 
M'R.K.Dev Choudhury. 

ha IFS 
sDr N!K 	Singh and 

Applicant 

qhoi.4hury. 
r 

Thd 	and others 	 Respondents 
r A,Deb 	Sr 	C C S C 

3 	•.O.A.Nt,.6972QQ 

S1üi K. Jaadishwar Singh, IFS 
Applicant 

.By, Adoçaes. 	N.K. Singh and Mr R.K. Dev Choudhury. 

- versus - 

The"TJn(or.ôf TnM 	nA 

Respondents• 
by, Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

4. 	A.No.70/2001 

Shri 'L..Gojai Slngh, IFS 	
. 	...Applicant 

By Advcptes Dr N. K. Singh and Mr R K Dev Choudhury ., 	. 

.'., Then'of India and other 	. Respondents 
By' Advocate Mr A. Dab Roy, Sr. C.G.S.C. 

V. 
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.Applicant ate Dr N X Singh and Mr P K Dev Choudhury.  
- ersuà- - 

The Union of India and others 	
Respondents 

By Advocate Mr B C Pathak, AddL C C SIC 
ltB,LSharrna• and Mr S. Sarma. 

• k 	'. 

_R D ER 

I 

\ 	 A1 these fpplicadons are taken up together since corn mon 

f law are involved 	
4 

Al the applicants were recruited to the Indian Foret Service 
(F$ for short) in terrns a the IFS (Recruitment) Rules, 1966 4read with 
I 	(Appointnent by Promotion) 'Regulations, 1966. In these applications 
they ai th beneflf the Judgment and Order passed by the Tribunal 
In', O.A.N6.15 f; 1995, Th. Thobi Singh Vs. Union of India and others, 

dispóe oon 2O1.1999 based on the Judgment and Order of the Jabalpur 

Bench of the Tribunal In K.K. Coswamj Vs. Union of -India and others 

as well as the, decisin rendered by the Calcutta Bench of the Tribunal 

In DhuWKi, Basu and another Vs Union of India and others The 

apPiant'accordingly prayed for a direction to the respondents to include 

Sate'Dujatjon Resdrve, i.e.. Item No.5 cf the Schedule to the Cadre 
• 4 	' 	 -. 

Sength'.- Regulations for computthg promotion posts in the Manipur, - 

ipura Joint Cadre of the IFS, for triennial cadre review andpredating 

t1e1r' -,dat' ,oprornorión as well as year of aflotment. Accordi4 to the 

ap1icantsthey are aIP' similarly situated like that of Ibobi Singh(Stipra) 

and-  K.K. .Goswami (Supra) and therefore, similar benefits are to be granted 

to thu 1so 

1 	3. 	'- 	The ..espondents denying and disputing the cJ.im of the 

aplattsi:1itended that the directions rendered by tie. TtibunaL in the 

aforesaid cases are no longer binding in view of the deca.on rendered 

r 

N 



the Supreme Court in Tamil Nadu Administrative Officers Association 

'Thdi Vs. Uiitoi of 	and others, dated 19.4.2000, reported in (2000) 5 SCC 728. 

In K.K. "osami (Supra), the Jabalpur Bench of the Tribunal ordered 
------------- 

that the deputad.onists listed at Item No.5 of the Schedule under the 
--___ 

Cadre Sfrength Regulations was to be included for computing for promotion 

quota. The Judgment was assailed by SLP before the Supreme Court 

and the same was rejected. Similar view was taken by the Calcutta Bench 

of thq Tribunal a]so. 

4/ 	The Supremc' Court had the occasion to reconsider the decision 
/ 

/of the Jabalpur Bench, Calcutta Bench as well as the Chandigarh Bench 
/ 

in Tamil Nadu Administrative Officers Association (Supra). The Supreme 

Court after consideriig the cases, finafly observed that as per the 

statutory provisions the encadring of posts can be done only on certain 

fact situations ecisti.ng and the same is to be done • on reviw to be 

conducted' by 'te Central Government in consultation with the State 

Governments and on being satisfied that an enhancement in the cadre 

strength or encadring of certain posts is necessary in the ad ministrative 

interests of the State concerned. Until such encadrement takes place, 

could stake, a claim to consider their case for promod.on to those 

ex A' posts. In view of the decision rendered by the Supreme Court 

t 1tI 	in. ra - Nadu Administrative Officers Association (Supra) it would not 

priate for us to issue 'direction in the light of Th. Thobi Singh 

), which is based on the decision of the Jab'alpur Bench and Calcutta 

Bench of the Tribunal. However, the following observation of the Supreme 
... ----- -, 

,Court in the afore mentioned case is pertinent to , note: - 

.UThough prima fade we have accepted the explanation 
given by the Union of India still we find such. kosts are being 
continued by the States concerned even tin date. We have 
not found any reason either in the pleadings or in the 
arguments addressed on behalf of the Union of India why it 
has not taken any, steps to direct the State Government 
concerned to abolish these posts if not required to be encadred. 
Therefore, we find it necessary to direct the Union of India 
to consider in consultation with the State Government concerned, 
as' required in the Cadre Rules, review the necessity of either 
to encadring these ex-cadre/te rn porary posts or not and ,  take  
such other necessary steps. In this process the Central 

' Governmer shall bear in mind the existence of these posts 
for ........ 

WX 



1/ 
1 

:4: 

for the last so many years and if it is so •satisfied and finds ' 

necessary in there interests of justice to encadre these 
it may do so with retrospective date so that officers.. 

\romoted ionsequent to such encadrement would have the • 	
R jbenefit of. the seniority from such date, bearing, of course, 

• 	, j *fln mind the possible coniJict that may arise in fixation of 

1 

I N I 

•••,.%;•, 	 • 

and take appropriate aecaons in this regard 
so as to avoid any further dishar m ony in the service." 

Considering all the aspects of the matter we are of the view 

that ends of justice will be met if the applicants are directed to submit 

ther individual representatjcs narratinu all the fu-i-  inc11,dn, n,ii-c, 

of , posts ,  that they consider are fit to be encadred indicating reasons 

for their enadrement with retrospective date, within six weeks from 

the date of receipt of the order. If such representations re made the 

Union of India shall consider the representations in consultation with 

the State Government concerned and take appropriate decision as per 
--------- 	 • - 	 -.- 

law as expeditiously as possible, preferably within six month from the 

date of receip of the representations 

The applications are accordingly disposed of. There. shall, 

however, be no order as to costs. 

- 	

Sci/VICC U1AIRMAN 

Sci/rMBER (Adm) 
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a2TE 
IN 	 TRATIvE TRIJNAL 

\A/ 

O .A. . 	 /2000 

iri G.R. Paul 

Applicant. 
-Vs- 

Union of India and others. 

I'S'.... 	Respondents, 

Particulars Page No. 
 Application 1. to 17 
 Verification 18 
 Annexure - I 

• 	20 
Annexure 	II 

2-1 	2Q 
 Annexure .1.111 2 	24 
 Annexure..iv 

7 0  Annexure...V - 	- 

80 Mnexure .- VI 
3?- 

 Arinexure.. VII  
 Annexure.. VIII  
 Annexure.. IX - 

 Annexure-X 4'2 tt 
 Annexure ..)C[- - 	- - 

	4 	-  Annexure ..XII 47- 	4 150 nnexure.. XIII 
;D 	2 

Filed ?b, 
U • K. Gswami 
Mvocate 

. Registration No. 

Date : * 16.6.2000 Date : 
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IN THE CENTRAL ADMINISTRATIVETRIBUNAL GUWAHATIBENCH 

BETWEEN 

Shri 	Gaurish 	Ranjan 	Paul 	IFS, 
Divisional Forest Officer, Working Plant 
Division Noi, Agartala, Tripura (W) 

A 	The Unibn of India, represented by 
the Secretary to the Government of 
India, Ministry of Environment & 
Forest, 	Psryabharan Shawan 	CSO 

• Complex 1  New Delhi 

The Union Public Service Commission, 
represented by its Chairman, Dholpur 
.House., Shahjahsn Road, New Delhi 

3. The S:ate of Tripura, represented by 
the 	Seretary, 	Department 	of 	-• 
Forests, Government 	of 	Tripura, 
Agartal a 

4 	The State of Manipur, represented by 
the 	Secretary, 	Department 	of 
i-ore.s, (overnment 	of 	Iianipur, 
Imphal. 

5. Shri Jagadish Sinçjh, AIS, Research & 
Training, Ministry of Environment & 
Forests, New Delhi. 

é. 	Shri S.K. Srivastava, AIG, 
Ministry of Rural Rural Areas and 
Employment, New Delhi. 

7 	Shri A.C.Srivastava, C/O PCCF (T), 
Aartala, Tripura., 

S. Nçju.1.khohao, 	DCF, 	North 	Imphal 
Mariipur.  

Dr. 	Kha±zaliacn, 	DCF 	Chandel 
Manipir 

Shri 	D.K. Sarma, •DCF, 	Rec!ioñal 
Office, Northern Reçjion, Ministry of 
Environment & Forests, Ehopal.- 

ii. Shri R. Das, DFO, Sadar, Agartala, 
Trpur'a... 

I. 
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12 Shri  L arn kh oac i Baite 9 	ReQist.rar, 	V 

Central 	Aqriculture 	University 9  
Manipur 

V 	
' 

 

Q. Shri A.K. Sinha )  DFO (Traininç) 9  DN 9  
Sepahijaia 9 Tripura 

914 Shri K, Prern Kumar Singh 5 	DCF 9  
V Sociai.Fbrest.ry, Imphai 9  Manipur.  

• 15 Shri 	K. Jadishore Sincjh 5 	DCF, 	V 

BishnL.pur 5  Manipur. 	 V 

• 	ié Shri D. K. lJpadhyaya 	DCF 9  WFP, 
Bhopal9 	 V  V 

17Shrij Aditya Kumar Joshi 9  DCF, Wild 

V 	Lif 9  Manipur 5  Imphai 

18 Shri B.S 	Mishra, DFO 5 	Amhassa 9  
V 	Dh-i Tripura 

19 Dr. Lokho Purii 5  DCF, C/O PCCF (11) 9  
V 	imphal, Manipur.  

V 20 Shri Khusiant Sincjh., DCF, Minal ayam 
Forest Researcft Institute 5  Shirnia, 

1 Dr. Dub, Haokip, DCF, Soil Conssr-
V 	 vabion-1 Manipur, i mph a l 

22. Shri S.K. Pandey, DCF (P.:D), office 
of the PCCF 5  AQartala, Tripura 

23 Shri C.M.Dab Barcna, DFO, Teliamura, 
West Trip..ira, Agartala. 

24 Shri L. 6pei SiVnQh, DCFV 	Thoubal 5  
V 	Manipur.. 

25.. Ch 	Moses Vepuri, DCFc 	Jiribam, 
r1arpur.. 	 V 

ap_it 

V 	 DETAILS OF APPLICATION 

1 V  PARTICULARS 	OF V THE 
V 
 L1D.' V 

 AeAINsT 	WHICH 	THE 

APPLICATION IS MADE 	 • 	 - 

The • O.A. is direted in respect of 	delayed 	
V 

promotion to IFS .ue to delayed •encadrernent of already 

existing past In the IFS in Manipur Tripi.ra Cadre 	•V 

( Tn pu 	Part. ) and non_N xat :i. on of promot ion quota 

It 

V 



considering :v+ of the Si- ate Dep 	tt on Pes - p 	aod 

Training 	Reserve in addition to senior duy 	past 	and 

Central 	Deputation 	Reserve 	of ,. IFS 	under 	the 	IFS 

(Fixation of Cadre Strength' Regul.átions 	196 

2. JURiSDICTION OF THE TRIBUNAL 

The apiicant declares that the subject matter 	of 

the 	instant application 	is within the, jurisdiction 	of v 

this Hon'ble Tribunai 

' 1. 1M. T.TATION 
• 	 :TJ 

The 	applicart 	further 	declares 	that 	ttie 

application 	is within 	the 	lim:i,ttion 'period 	prescribed '. 

under,  Section 21 of the Adhinistrative Tribunals 	Act, 

1985  

4 	FACTS OF THE CASE 

4.1 	That 	the Applicant 	is a citizen 'of 	India 	and 

such 5  he 	is entitled to all 	the-rightii 	protections and 

privileges 	guaranteed 	to 	a 	ci ti zen 	under 	the 

Constitution of 	India and the 	laws framed thereundeP 

421 	That 	the 	Applicant is an MSc 	He was appointed' 

to 	Tripura 	Forest Service as 	Asstt 	Conservator 	of , 

• 	 Fnret 	wpf 	'22110BOon completion of 	two 	years 	of 	. 

training 	for the diploma course 	io n 	-orestry 	from 	the 

staLe 	Fores 	Srrvice Collr 5 	Rrniht 5 	Assam 	The 

Applicant 	was 	confirmed as ACF in 	the 	State 	Forest 

Service with 	effec:t 	from 	1.4.86. 

4 	That eversince thl entry of the 'Applicant 	in 	the 

State 	Forest 	Service 	as 	aforesaid 	he 	has 	been 
FYI 

-- 
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renderinci his sincere and devoted service to the 

-satisfaction of all concerned and at no point of time 5  

he has been communicated with any adverse remar.::s. He - 

Was posted to varicus divisions and under varios 

capacities during his tenure in State Forest Service 

from which he has now been promotd to IFS 	Presently, 	
( 

the Applicant is working as DFO, tJorking Plant Division 

No.1 at Agarta1a Eversince his appointment as ACF, 

apar't from disharging his duties in various capacities 

in th- Forest Department, he has been continuously 

holding the IFS cadre post of DCF since 172.92. 

• 	4.4 That the Applicant being eligible for promotion to 

]:Fs in the year 1987, but wiasso promoted in 1997 

belatedly due to erroneous comuta:ion of promotion 

quota and inordinate and arbitrary delay in encadrement 

of existing posts in the Forest Department, Tripura in 

the level of DCF/DFO. The Applicant was promoted to IFS 

vide notification No. F.17013/12/961FS1 1  dated 

100.97 	of Ministry of Enviroment 	and 	Forest, 

Government of India (Annexure-i) Ther'eafter vide 

order No F.i7013!12/9o-IFS-II dated 5.9.97 (Annexure-

Ii) of Ministry of Environment and Forest 5  (3overnment 

of India allotted the Applicant with the year of 

allotment to IFS as 1992. However, subsequently, the 

Government of ,  India, vide Notification No. 

01700/12/951F811 dated 7,499 preponed the date of 

promotion of the Applicant to 18.3,9 (Annexure--Ili) on 

the bas:i.s of 1995 select list. Such a notification was 

issued pursuant to a decision of this Hon hle Tribunal 

rendered in O.A. No. 239/9. The said O.A was filed by 
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L4ie 	Applac:ant 	making 	a grievance 	against 	his 	non- 

promotion 	to IFS pursuant to inlusion of his name 	in 

1995 select 	iist 	During 	the pendency of the O.Aw, 	the 

Applicant 	was 	promoted 	to 	IFS on 	the 	basis 	of 	a 
I 

subsequent 	select 	1 ist 	However, 	in 	view 	of 	the 

• 	 judgment 	of this Hon bIe Tribunal 	in OA 	No 	239/96 

his. 	such 	-promotion has been preponed to 	1996 	As 	a 

result 	of this situation, 	his year of allotment 	would 

be 	1991 which 	is yet to be notified 

45 	That 	the 	Aripiiant states. 	thato although 	his 

promotion has been preponed to 	996, but 	in real-ity 	he 

is 	entitled 	to 	be promoted 	with 	effect 	from 	1967 

inasmuch 	as 	the 	Respondents 	never 	computed 	the 

promotion 	quota 	considering 	3333% 	of 	the 	State 

Deputation Reserve and Trainipq Reserve in addition 	to 

senior duty posts and Central Deputt:ion Reserve as per• - 

the 	provisions 	of 	IFS 	(Fi;<atiOn 	of 	Cadre 	Strength) 

Regulation,, 	1966 	In 	such 	a 	situation, 	rTrany 	IFS 

officers have filed various OAs in differ ent Denches of 

the 	Hon hie 	Tribunal 	and all 	those 	cases 	have 	been 

l iod 	in favour of the Appi icants 	Acordinniy, 	the 

Applicant 	apart 	from 	his 	earl icr 	representations 

submitted 	yet another representation dated 153,99 	to 

the 	Sovrnment 	of 	India 	(Annexure-iV) 	urging 	for 

change 	of 	his year of allotment and 	deemed 	date 	of V. 

appointment on the basis of the said decisions as 	well ' 

as 	deision taken by the &overnment 	of 	India 	in 	the 

interpretat:ionof 	IFS 	(Cadre) 	Rule 4as applied 	in 	the 

State 	of 	Jammu 	& Kashmir 	and 	for 	computation 	of 
04 

pr6motiod 	quota in the light of the said 	judgment 	of 	• 

• 1 
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• the Hon 'bie ir:ibunel 	In this connec.:tionq the case. law 

reported in (1987) 4 SLJ (CAT) 1.94 may he referred to 

ftK. Goswami --Vs -  Union of I n d i a & Ors ) w h i c h is a 

•judcjmen t.cyf t h e J a b a 1 pur Bench of the Hon hi e Tribunal 

simai.ai' issue was i: 1sP raised by the SF8 offir:er of 

W e s t Bencisi 	in the c:aee of D. K Sasu --Vs-- Union of 

- :r.nc:ia & Qre. before the Calcutta iench of the Hon 'ble 

Tribunal 	The Calcutta. Bench vide its order c.itecJ 

26.7.94. passed 	in o;f . 	Nc::' 	994/90 reiterated the 

.judciment of ;the J::'a1ciur Benc:h 	.11: w:i ii be i:rerti.nent to 

mention here that the Special Leave Petition No 

3464/95 preferred acjainst the .judqment and order of the 

Jabalpur Bench of the Hon 'hi e Tribunal passed in 

No 	394/90 wi th SLP (C) • Nc' 6455/95 aqai nst the order 

dated 267.94 passed by the Calcutta Bench of t h e 

Hon 'h].e Tribunal in O.A.No 994/90 were dismissed by 

t h e Hon 'hi e Supreme Court of India by its order dated 

24. 

 

B. 95 	It is also noteworthy that t h e SLF? No 

11025/87 preferred by the Government of Madhys Pradesh 

against the order in TA No 81/86 passed : by the 

Jabalpur BEieh of the Hon 'hi e Tribunal was also 

dismissed by the Supreme Court by its order rieted 

:i8 4 8B Consequent :ty, the Government 1of mdi a issued 

a notificat ion dated 22289 mendin g the -cadre 

• 5tT'eI1Qt reu 1 at ion re 1 at i nci to the State of Nadhyc' 

Pradesh as a result of which t h e promotion posts were 

increased to 105 from 1 990 

Ord ers of the Cal cutt a Bench of the Hon bi e 

Tribunal d ated 26.7 94 and order of the Supreme Court 

of India d a t e d 248..95 ahd 18.4,88 are annexed as 

.... J ).flL.11 respect ye 

/ 
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46 That the Rules S and 9 of the IFS (Recruitme•nt) 

Ruies 	1966 provide that the nmher of 	persons 

recruited uhder Rule S in any State or group of States H I 

must not exceed 3333Y. of the number of senior duty 

post horns on the cadre of that State or group of 

States as per. suh-rule (1) of Rule 9 	While the 

definition of senior duty post is Qiven under Rule 2(g) 

of the IFS (R-egultion of Soniori.ty) Rules 	1963; 

exlusion of senior post, exciusi.an of senior post 

against item No 5 of the Cadre Schedule of each State 

or group of State for computation of promotional quota 

is bad in law and the same has resulted in anomaly in 

the condition of servide of SF3 officers 	In this 

connection, it is reiterated here that number of sen:ior 	H 

posts against the item No 5 of the cadre schedule 

which belong to the category of deputation reserve has  

not been provided for in the cadre scKedule of any of 

the state including..t:he cadre schedule of Manipur and 

Tripura 	 . 

47 That the Applicant submits that Rule 9 of the IFS 

(Recruitment) Rules 	1966 has created an anomalous 

situation in law inasmuch as the said Rules restr'ict 

the total number of promotee tot he maximum of 

of the number of posts as shown against item No 1 and 2 

of cadre as stipulated in the schadule to IFS (Fixation 

of Cadre Strength) Regulation, 1966k The anomalies 

created by the fact that while direct recruit- IFS 

officers in the junior time scale can be promoted to 

4 	
any posts in the senior time scale -which falls under 

4 



,110  

43 
-8- 

item No0 5 ofIF'S (Fixation of Cadre 	Strength) 

Regulation, 19 	no such promot.iQnal quota is avaiabl 

to the State Forest Service offices.. 

48 That since in the case of Mariipur-Tripura cadre of 

the IFS the deputation reserve posts listed at item 

No; 5 of the cadre schedule of Manipur-Tripur cadre 

were not .considered for computation of promotional 

quota c%f SF5 officers to IFS, the same resulted in 

grave prejudce to this Applicant Had such computation 

exercise hen carried, the same would have resulted in 

increase in quota of SF5 officers for prmotian to IFSO. 

In such an everi., this :Applicart would certainly have 

been promoted to the IFS long ago0. It is stated that 

non-consideration of deputation reserve pasts at SI 

No., 5 of the cadre schedule for the pi.rpose of 

computaUan o -f promotional quota of SF5 officers has 

resulted in aeriaus prejudice to the SF5 officers in 

the matter of promtian to IFS and this Applicant is -nO 

exception. 
c 

49 	That the Applicant states that apart from the 

aforesaid illealities curtailing the scpe of 

p'thmotion to IFS in due time, the existing post createti 

by the State of Tripura were not encdrd in time which 

led to further deprivation of the Applicant from his. 
• 	 ,• 	 . 

due promotIon0 Four posts or DC-/DFD viz. Worknçj Plant 

; Deputy C (Hq) ; DFO (Training) ; DFO (Research): 

created prior to 1973 should have been encadred from 

1973 9  but the same were encadred only in 1981, 1985 and 

1990 (Annexure-VI II.) - The post of DFO, Wor::ing Plant 

created in 1985 should have been encadred in 198 

4. 
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hut the same was encadred only in the year 1990 	Thee 

was absolutely no justification for excluding the 	above 

five 	posts from the c:adrc strenqthof IFS 	during 	the 

• 	 next 	triennal 	review and deferring the 	inclusion 	to 

the 	subsequent 	years 	arbitrarily, which 	led 	to 	the 

delayed promotionof the Applicaptv 	The provisions 	of.  H 
the 	relevant 	rules 	holdinG: 	the 	field 	maridatorily 

require 	hotding 	of 	the 	tri-ennial 	review 	at 	the 

interval 	of. thr'ee years 	but the same-was dcvi aed 	and 

flouced and 	the 	tra--ennial 	cadre 	review was not helci 	in 
r4 

• 

	

time 	as 	indicated above but 	for which 	the 	Appiicar't 

would have been promoted to IFS at a much earlier date 

Had 	the existing posts were encacired 	in time 	and 	the 

promotion 	quota was computed correctly, 	the 	Applicant 

would 	have been promoted to IFS on 	22190 	against 

the 	post 	created vide 	notification 	No. 	16016/6/90- 

• 	 AIS(II)- 	dated 22119C) 	(AnnexUre-IX)0 	The 	detailed 

position 	has 	been 	shown 	in 	the 	Annexure-IV 

representation dated 	15399 

410. That 	the Applicant statesthat 	the 	Respondent: 

arbitrarily 	excluded 	from 	the 	purview 	of 	the 

cqmputat ion 	the State Deputation ReseryC and 	Training 

Rsrve 	while 	computing 	the 	promotion 	quota 	as 

reflected 	in 	the 	IFS 	(Fixation 	of 	Cadre 	Strength) 

Regulation as fixed vide notification No 	16016/12/50- 

AIS(IV-A dated 	16181 	(Arnexure-X) 	g 	No 	16016/3/95- 

AIS(IV)-A • 	 dated 	zs.gm 	(Annexure-XI) 	and 	No 

16016/6/90-AIS(II)A 	dated 	221190 	(Annexure- 

Had the computation was made, 	the Applicant would 	have 
been 	appo±ritd to IFS aqsinst the 	intreased 	pror1otaon 



I. 
I! 

10 

post on 22,11 9O and conseqL(ently his yeat,Of allotment 

would he refixeci as 1986. The detailed particulars of 

the posts available for fresh promotion, to IFS (Tripura 

Part) and deemed date of appoiritcnent to IFS is shown in 

a statement marked as AnnexureX, 

4.11 That the ppi icant state that his representations 

hav not yet been disposed ofu In this connection, it 

is stated that a similarly placed officer viz. Shri 

Ihobi Singh who s also an IFS belonging to the same 

joint radr (Manipur, Part) being aggrieved like that of 

the Applicant had approached this HOn 'Lie Tribunal by 

filing O.A. No 15/95. Said Shri Singh is senior to 

the Applicant by two years. This Honbie Tribunal 

having regard to the earler iudgthents of the different 

Elenches of the Hcjn'bJ.e Tribunal and also havino regard 

to the fact that the said judgments have been affirmed 

by the Supreme Court disposed of the said O.A.by its 

judgment and order dated 20.199. The Applicant craves 

leave of the Honbie Tribunal to produce the copy of 

the said iudgment at the time of hearing of this case', 

412 That the Applicant states that having regard to 

the aforesaid judgments including the judgment of this 

Hon able Tribunal the principe enunciated in the said 

judgments are to be appi ierJ in the case of the 

Applicant. It is the well settled prihciple of service 

jurisprudence that if a prin:ipie is laid down in a 

given case, the similarly situated persons under the, 

same facts situation, shou].d also be extended the 

benefit of the said principle without requiring them to 
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approach the Court of 	lawn The Responder!ts of their own 

ought to have extendeci the benefit of the said 	judgment 

to 	the Applicant 9 	but they failed 	to do sci inspite 	of 

repeated 	repreentations submitted by 	the 	Applicarit 

Hence 	this D.A.towards redressal of. the grievance 	of 

the 	Applicant and praying for similar nenef it 	as 	has 

been granted 	in 	the a -foiesad cases 

413 	That the Applicant states that as áirady 	stated: 

hove 1 	the 	Government of 	India on the 	basis 	of, 	the 

iidgment 	of 	Jabaipur 	and 	Calcutta. 	Benches 	of 	.the 

Hon 'ble 	Tribunal upheld by the .Hon 'ble 	Supreme 	Court H 
have 	already 	:alculated the promotion 	pcts 	against 

cadre fixation vide their notifiation No 	11033/15/95 

A1SUU-C 	datrJ 	311297 	(Annexpre-XIVP 	taking 	into ' 

account 	the 	State Deutation 	Reserve 	and 	Training 

Reserve; 	However 1 	this has affected the case 	of 	the 

Applicant 	inasmuch 	as by' •h•is refixation of 	promotion 

posts 	it 	has not taken care of 	the 	cadre 	schedule 

ssued 	vide 	Notifications 	dated 	1618i 3 	21305 

221190 	(Annexure-X 9 	Xl 	and1% 	respectively) 

44. 	That 	the Applicmt states that although 	he 	was 

eligible 	for 	promotion tQ IFS Way back in 	1957 9 	his 

case 	was not considered for promotion to IFS 	even 	in 

the subsequent years vice 	193 	1989 9 	1991 3 	1992 9 	1993. 

and 1994 9  but for which would have been promoted to IF'S 

-at 	a much earlier date 	as sta'ted ahove 

4.15 That the genuine grievance of the App l'icant havin' 

• not been redressd by the Respondents Inspite of th 
aforesaid jUdgments holding' the field 9 	'nc Applicant'- 
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has come under the protective hands of this Hon ble 

Tribuna].. 

S. GROUND_FOR REL1F WI H LEGAL _PRQV ISIQNS  

1 	For that the action of the Respondents it not 

computing the promotion quot-a in its true perspective 

as per the rules has given rise to miscarriage of 

ustice 

52 For that had the tri-ennial cadre review been held 

in time as mandatori J.y required under the relevant 

rules and the promotion quota computed an its true 

perspective as required under the rules, the Applicant 

WOL(ld have got his promotion to IFS with effect from 

22119O.. 

5. 3 	For that it is submitted that the IFS is an all 

	

India cdre service governed by statutory rules framed 	
_'1 

by the Government of India under powers conferred by 

Sub-section 1. of Section 3 of all Ind:ia Service Act, 

1951 	The Indian Forst Service (Recruitment) Rules, 

1964 7  IFS (Cadre) Rules, '1966, IFS (Appointment by 

Promotion) Regulations, 196ô nd IrS (Fixation of Cadre 

Strength) Rules, 1966 and some of the Rules framed by 

the Central Government and all such rules are to be 

applied uniformi.y through out the country irrespective 

of State cadre 	As stated hereinabove, under ordet's of 

the . . Jaba.Epur and Calcutta Bench of the 	Hon ble 

Tribunal • the Central Government ynd the respective 

State Government s have already accepted the decision 

of the said two Benches and have accordingly modif led 

the releant rules and/or have included 3333% of the 
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post 	at 	item' No 	5 in the cadre 	schedule 	for 	the 

purpose of promotion to IFS Cadre. 	The IFS being an All 

Ind,ie 	SErvice, 	there cannot be any 	discrimination 	in 

the application of the rules and therefore 	the refusal 

of the respecti ye E:overnment 	to include 3333% of 	the 

posts 	at 	item No= 5 in the Manipur-Tripura 	cadre 	is 

clear].y discriminatory and violative of ARticles14 and 

16 of 	the Constitutzon of 	ind:ta 

54 	ior 	that 	the 	Calcutta 	bench 	of 	the 	Hon'ble 

Tribunal 	in 	its order had considered 	all 	the 	above 

mentioned issues and 	fol lowing the judgment and 	order 

of 	the Jabalpur Bench of the Hon ble Tribunal 	against 

which 	SLP 	No 	11025/87 was dismissed by 	the 	Hon ble 

Supreme Court o:f 	India, 	held categorically that the 	IFS 
-4 

being 	all 	India service, 	the 	terms and conditions 	and 

manner of recruitment etc 	are to he all uniform and in 

view 	of- ' 	this position, 	West Bench coulU 	not 	have 

different' 	yardstick than that of 	the State of' MP 	By 

applying the same 	logic, 	it 	is submitted that 	the Stat 

of Ilan:ipur also cannot have 	a different yardstick 	than 

that 	of 	the West Bench -or the State of 	M.P.and 	it 

cannot 	cant inue 	to deprive the State 	Forest 	Service 

Officers 	of the quota of 3333% at 	item No. 5 	of 	the 

Cadre 	Schedule 	for the purpose of 	promotion 	to 	IFS 
- 	 . 

4 

€adre 

5.5 	For that the present prac'1ice of non-inclusion 	of 

item 	No. 	6 of the cadre schedule for' 	computation 	of 

3333 	for 	fixing 	promotion quota is 	by 	itself 	is 

discriminatoy :inasmuch As the dirct recruits get 	the 

/ 
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advantage of being promoted and posted inl1 the posts 

failing vacant under item No 	6 whereas the SF6 

çyfficers are denied the share under item No 6 The 

result of this.discriminatic)n leads.*to acute ar3omalOus 

situatlon since any number of posts falling vacant on 

account of leave and training under item Nc 6 go to 

. 

	

	the share of direct recruits whereas the SF6 officers 

are entirely denied the share in such posts 

6 	For that the Applicant would have been appointed 

to I0' 1 rnuch earlier had the Respondents acted legally 

and reasonably by cornpt.ing the promotional  Posts on 	H 

the basis of .3333% of the item Nose 0 and 6 of the 

cadre schedule to the promotional quota 	The failure 

of the Respondents to do so has deprived the Applicant 

of his legitimate e>pectation of being promoted to IFS 

at an appropriate time and thus caused him grave injury 

and injustice 

6. DETAILS OF REMEDIES EXHAUSTED 

That the Applicant states that he has gOt no other 

efficacious remedy than to approach this 	HonhlE,, 

Tribunal 

7 	MATTERS NOT..PREVIOUSL.Y FILED OR PENDINLR DEFORE ANY 
OTHER C8URT 

The Applicant further declares that he has not 

filed any zpplicatian writ petitiOn or suit in respect 

of thy subject matter of the instant application before 

any other Court authority or any other i3erich of this 

Hon'ble Tribuna]. nor 'any such appiication writ 

petition or suit is pending before any of th.em 

ii 
12 

1! 
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'B RELIEFS SOUSHT FOR 

- Under the facts and . T'cufstances of the 

case, the Applicant prays that this application b . 

admitted, Records he cailedfcr and notice be issued to 

the Respondenis to show bause as to why the reliefs 

sought for in this application should nothe granted 

and on peruai of the Records" and after hearing the 

partis on the causes that may be shown, the following 

reliefs he granted 

	

/ -E3i 	To declare that the 33.33 of the posts specified 

a 	item No 	5 of the IFS (Fi>ation of Cadr 

Str.  , çjth) Recjultion, 1966 are to he included in 

We total number of posts available to the 
- I 

Tripura 	Stat:e Foest Service 	officers 	for 

prohwit ion to IFS cadre under Rule B of the IFS 

(Recruitment) Rules, 1966 

	

8.2 	To direct the Respondents tocmpute the number H 

Mf posts avaiihie for promotion to the Tripura 

tate Forest Service officers by - including the 

3.33Y. 'of the posts at item No S and ac:cordincjly 

onsider the, case of the Applicant in the said 

uota for, promotion •to IS cadre from his due 

date. 

B3 , To dirct the Respondents to 'r'eiate back the 

effect and operation of ti—ennial cadre review. 

-4 	
at an interval of threô years as mandatori i' 	- - 

required vnder l the rules with all consequential 

M,  I 	 - 	
benefits to the Applicant.' 
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• 84 	To direct the Respondents to make the nroot ion 

of the Applicant to IFS effective from 221190 

and on that bisis to fix his year of allotment as 	: 

1936 just he low Th Ibobi Singh of Manipur Part 

of N1.1. Cadre. 

• TO hold that bnOt;ii,catiOn dated 311297 at 

Annexure-XIII as iiiega:( r as it does not 

take care of the cadre schedule issued vide 

notifications dated 16.1.81, 293B3 and 22.1190 

(Annexures-X XI and XII respectively) 

86 	To direct the Respondents to extend the benefits 

of the aforesaid judgments to the Applicant and 

to make the promotion of the Applicant to IFS 

effective from 22.1190 with all consequential 

benefits including fixation .of year of aliotmert 

as 1986 just befOre Th Ibobi Singh of the NLT. 

Joint Cadres 

807 	Cost of the application 

ELG 	Any • other relief or reliefs to which 	the 

Applicant is entitled and as may he deemed 7 fit. 

and proper by the Honble Tribunals 

9INTERI1M ORDER PRAYED FOR 

Nointerim order is prayed for at this stages 

1O 	. 	• 	•. 

The Application is filed through Advocate 

mv 
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V E R I F I C A TIC N 

I 	Shii Gaurish, Ranjan Paul IFS, aged about • 45 

years, son of GD. Paul, at present working 	as 

• 	 Divisional Forest Officer, Wo rking Plant DivisionI, 

Agartla (W), Tripura, do hereby solemnly affirms ahd 

verify that the statement.s made in the accompanying 

application in paragraphs 

are true to my knowledge and those made 

in 	
are true as per legal 

advice I have not suppresed any material far;ts 

And I sign this verification on this the 	da 

of Icemr -9 jUP 	Z'°° 
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AIVA'i XUREJ 

(TO EE PUI3LISHED IN PART-I SECTION II OF THE GAZETTE OF 
INDIA) 

F. No. 17013/12/96-IFS-Il 
Goverrsment of India 

Ministry, of E:nvinment and Forests 

Paryavaran I3havan. 
COO Complex, Lodhi Road 
New Dc 1. h i - 11 0003 

10 the March, 1997 

NOTIFICATION 

In exercise of the powers conferred by sub-rule (1) of 
rule 8 of the Indian Forest Service (Recruitment) Rules, 
1966 read with suh-reulatjon (1) of reuiation 0 of the 
mdi an 	Forest 	Service 	(Appointment 	by 	Promotion) 
Regulations, 196, the President is pleased to appoint with 
immediate effect Shri Gourish Ranjan Paul (Date of birth 
30.11.1954) of the State Forest Service of Tripura Seqrnert 
to the Indian Forest Service a€ainst existinc vacancy and 
allocate him Manipur-Tripura Joint Cadre of the indian 
Forest Service under Sub-rule (1) of rule 5 of the i:ndian 
Forest Service (Cadre) Rules, 1966. 

Sd / - 
(A.S.N. Nurty) 

Under Secretary to the Govt. of India 

To 
The manaqer 
Govt. of India Press, 
Faridabad (Haryana) with a copy of Hindi version. 

Copy to 

1. The Chief Secretary, Govt. of Manipur, Imphal. 

2, The Secretary, Forests Department of Govt. of Nanipur, 
Imphal 

The Principal Cief Conservator of Forests Govt. of 
Man i pu r 

The Chief Secretary Govt. of tripura, Agartala. 

The Secretary, Forests Department of Govt. of Tripura, 
Aciartala 

The Principal Chief Conservator of Forests Govt. of 
Tripura, Aqartala. 

The Accountant General,, Tripura, Aciartala, 

The Secretary, Union Public Service Commission, Dholpur 



- 

House, Shahjahan Road, New Delhi-110011 

9. Guard file 

Sd!- 
(A.S.N.. Murty) 

Under Secretary to the Govt. of India 

Government of Tripura 
Appointment & Servic:es Department 

Na. F..2(5)-GA/95 	 dated, Agartala the April 2, 1997 

Copy forwarded for information to 

The Chief Secretary, Tripura, Agartala. 
The Chief Secretary, Manipur, Imphal 
The Special Secretary to Governor, Tripura, Aqartala. 
The Secretary to Chief Minister, tripura, Aciartala. 
The 0/0 the Deputy Chief Minister, Tripura, Aqartala. 
The Office of all Minister.;  tripura, Agartala, 
The 	Principal 	Secretary/All 	Commissioners/All 
Secretaries, tripura, Acarta),a. 

8, The Principal Chief Conservator of Forests, Government of 
Tripura, Agartala. 
The Accountant General (A& E), Tripura, Aqartala. 
The 	Finance (Estt) Department, Civil 	Secretariat, 

Aqartala, Tripura with request to kindly issue necessary 
reciular pay slip to the officer concerned. 
All Departments/Head of Departments, Tripura, AQartala. 
The Treasury Officer, Aqartala treasury No. 1. 
The Manager, Government Press, Aciartala for publication. 
Shri Gourish Ranian Paul, ACF, o/o, the Principal Chief 

Conservator 	of 	Forest, Aqartala 	for 	favour 	of 
information and taking necessary action. 
Persona), file. 

Sd / - 

A. C. Roy 
Under Secretary to the 
Government of Tripura. 
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Ann exi.tre-I I 

F. No. 17013/12/96-IFS--II 
Government of India 

Ministry of Environment and Forests 

Paryavaran Bhavari.. 
COO Compie>, Lodhi Road 
New Deihi-1 10003. 

dated the 5th March,1997 

ORDER 

The 	year 	of 	allotment and 	seniority 	of 	the 
undermentioned promotee officers borne on the Manipur 
Tripura Joint Cadre of the Indian Forest Service is 
required to be determined in terms of the provisions of Rule 
3(2)(a), 3(2)(c) and 4(4) of the :[ndian Forest Service 
(Regu].ation of Seniority) Rules, 1968. Their respective 
dates of promotion to the Indian Forest Service are given 
below 

S. No. 	Name of the Officer 	Date of appointment 
to the IFS 

Shri Haripada Das 	 27.02.97 
Shri Sourish Ranjan Paul 	10.03.97 

2. Neither of the two officers has officiated continuously 
in senior posts for the purpose of Rule 2(g), read with Rule 
32)(c) of the Indian Forest Service (Regulation of 
Seniority Rules, 1968 prior to the date of his promotion to 
the Indian Forest Service in accordance with the provisions 
of Rule 9 of the Indian Forest Service (Cadre) Rules, 1966. 
Their year of allotment, therefore, is to be determined to 
be the same as of the junior most amonc(st the directly 
recruited officers in the joint cadre of Manipur-Tripura 
continuously officiating in senior post, on the date of 
their promotion to the IFS. 

In terms of the provisions of the Indian Forest Service 
(Regulation of seniority) Rules, 1968 referred to in para I 
above, their year of allotment and their placement is 
determined as under 

S. No. 	Name of the 	year of 	placement 
officer 	allotment 

Shri Haripada Das 	1992 Below Sh.A.M. Kanfade (RR1992) 
Shri (3ourish Rn Paul 1992 Below Sh. Haripada Das 



Not e 

The inter-se seniority of the officers ho have been 
appointecj to the Indian Forest Service on the basis of 
the IFS Exam--1987 and onwar•ds has not yet been fi>ed. 

Gd / - 
( R. Sanehwai 

L(fldEr secretary to the Govt. of India 

Disfri.butiqn 

1 The Chief Secretary, Govt. of Manipur, Imphaj, 
The Chief Secretary, Govt. of iripura, Aqartala. 
The Forest Secretary, Govt of Manipur, Irnphai 
The Forest Secretary, Govt. of Tripura, Agartala, 
The Principal Chief Conservator of Forests Govt. of 
Manipur, Imphal 

. The Principal Chief Conservator of Forests Govt. of 
Tripura, Agartala. 

7 Officer concerned thrdugh PCCF. Nanpur, Imphal 
B. Officer concerned through PCCF, Tripura, Aqartaia, 
9. The Accountant General, Tripura, Aciartaja, 
13.rhe Secretary, Union Public Service Commissjo, Dholpur 

House, Shahjahan Road, New Deih:i-•1111 
II.The Secretary, union Public Service Commission, New 

De:Lhj 
9, Guard fiie/Cjvjj List. 

Government of Tripura 
Office of the Principal Chief Conservator of Forests 

T r i pu r 	Ag art a 1 a 

Copy to 2 	
Dated Aqartaia The 2th December 1997 

Shri 	G.R. Paul, 	IFS, Divisioraj Forest 	Officer, Kanchanpur, for information. 
Shri H.P. Das, IFS, Divisional Forest Officer, Working 
Officer, Working Plan Divn,, No.11, Agarta. 

Sd/Illegible 
Chief Conservator -,  of Forests 

I ri pu r C. 

'A 
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AnnexureIIi 

(TO BE PUBLISHED IN PART-I SECTION II OF THE GAZETTE OF 
INDIA) 

F. No, 17013/12/95_IFS_I1 
Government of India 

Ministry of Environment and Forests 

Paryavain Bhavan, 
COO Comp1e>,. Lodhj. Road 
New Delhi-j 

7th April, 1999 

NOTIFICATION 

Shri Gaurjsh Ranjan Paul  
Forest Service 	 was promotpd from th 	state of Tripura Sectment to the Indian Forest Service with effect from i003,97 vide' notification No. l7013 / 12 /96_IFh. ...l I,  

2, 	
In Implementation of the direction civen by the lIon'hle 

Central Administrative Tribunal Guwatj Bench in their 
order dated 17.12,98 Passed in OA No, 239/96 Gourish Rn, 

vs Union of India and others, the date 
Shri Gourish Rn Paul tthe Indian Forest Service is promoted to 18.3,96, o of prosnojo of 

3. The Notifjcatjcrr referred to in para-I 
 modified to that e>tent, 	 above stands  

Sd!- 
( 

	
R. 	Sanehwal 

To 	 under secretary to the Govt. 
of 	India 

The Manager, 
Govt. 	of India Press, 
Faridabad 	( Haryana) 	with 

a copy of Hidj Versior, 
Djtr ibLit ion 
I. 

 
The Chief Secretary, 
Th 	 Govt. 	of ManipLir, 	Imphal. Secretary, 	Forests 
Imphal. Department of Govt. 	of tlanjpuir,  The 	Principal 	Chief 	ConsprvatoT 	of 	F Man ipur, 	 orests Govt,  

. 

The Accountant Genera: 
, 	Manipiir, 	Imphal The Chief Secretary 

of 

 Govt. 	of Tripura, 	Agarta Th 	Secretary., 	
Forests Department 

 
Agartal a 	 of Govt. 	of Tripur, The 	Principai 	Chief 	Conservator iripura, 	Agartala 	 of 	Forests Govt. 	of Be 

 
The Accountant General, 	Tripura, 	Agarstaja The 	Secretary, 	L1n1011 

 
Public Service Commission, House, Shahjahan Road, Nw 

Guard 
DholpLIr 

file, 

Sd!- 
.(R, 	Sanehwal 	) 

Under Secretary, to the Govt. 
of India 



Government of Tripura 
General Administration Department 

Personnel Traininq 

No. F.2(5)-C3A/95 	 dated, Açartala the April 29., 1995 

Copy forwarded for information to 

The Chief Secretary, Tripura, Arartala. 
The Chief Secretary, Manipur, Imphal. 

3.. 	The Special Secretary to Governor, Tripura, Aartala. 
The Secretary to Chief Minister, Tripura, Aartaia, 
The O/o the all Minister, Tripura, Acjartala. 
The 	Principal 	Secretary/All 	Commissioners/All 
Secretaries, Tripura, Acjartaia. 

7, 	The Principal Chief Conservator of Forests, Government 
of Tripura, Arartala. 
The Forest Department , Tripura. 
The Accountant General (A & E), Tripura, Aciartaia. 
The Finance (Estt) Department, Civil 	Secretariat, 
Aartala, 	Tripura with request to 	kindly 	issue 
necessary reuiar pay slip to the officer concerned. 

ii. All Departments/Head of Departments, Tripura, AQartala. 
The Treasury Officer, Agartala treasury No. 1. 
The 	Manaqer, 	Government 	Press, 	Acartala 	for 
pub 1 icat ion. 
Shri Gourish Ranjan Paul, ACF, 0/0, the Principal Chief 
Conservator 	of Forest, Aciartala for 	favour 	of 
information and taking necessary action. 
Personal file. 

Sd / 
B.K. 1)asgupta) 

Under Secretary to the 
Government of Tripura 
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AnnexMreal 
F. No 17013/12/94-IFS-Il 

Government of India 
Ministry of Environment and Forests 

Paryavaran Bhavan. 
CGO Complex Lodhi Road 
New Deihi-110003. 

2nd February, 1995 

NOTIFICATION 
In exercise of the powers conferred in Sub-rule (1) of 

rule B of the Indian Forest Service (Recruitment) Rules. 
1966 read with sub-reçjulation (1) of regulation 9 of the 
Indian Forest Service (Appointment by promotion) regulation 
1966, the President is pleased to appoint the undermentioned 
officer of the State Forest Service of Tripura State to the 
Indian Indian Forest Service acjainst the existing vacancies 
w.e.f. 27.1.95 and to allocate them to the Manipur-Tripura 
Cadre of the Indian Forest Service under sub-rule (1) of 
rules 5 of the Indian Forest Service (Cadre) Rules 1 1966 

S. 	No. Name of 	the officer Date of Birth 

1. Sh, Suhhendu Sekhar Das 	1.1.39 
2, Sh. Chandramani Deb Barma 	17.1.56 

Sd!-- 
R. Sanehwala) 

Under Sec:retary to the 
Govt. of India. 

To 
The Manager, 
Govt. of India Press, 
Faridabad, (Haryana) 

Distribution 

The Chief Secretary, Govt. of Manipur, Imphal. 
The Chief Secretary, Govt. of Tripura, Agartaia. 
The Secretary Dept. of Personnel & Admn. Reforms, Govt. 
of Manipur, Imphal. 

4, 	The Secretary, Appointment and Service Department Govt. 
of Tripura, Agartala. 
The Principal Chief Conservator of Forests Govt. of 
Manipur, Imphal. 
The Principal Chief Conservator of Forests Govt. of 
Tripura, Agartala. 
The Accountant Genera]., Manipur, Imphal. 

S. 	The Accountant General, Tripura, Agartaia. 
9. 	Guard file 

Sd!- Illegible 
Divisional Forest Officer, 
Working Plan Division No.-1 

AgaT'tala, Tripura ((4). 
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4tWxURE L'?2uui 
Armexure 

Statement showing dales; of creation, and encadrerneni. of posts in the level of 
i)y.CITWDFO in (he Tiipura part of the IF'S NIT cadrc. 

Si. Posts 	of 	DFOs/Dy. Date 	of ])ate 	of Remarks 
No CFs. creation 	of encadretnent 

• 

I DFO, Kailashahar Prior 	to 
__________ 

1973  
Posts under serial 1 to 7 against 2 DFO, Manu Piior 	to 

1973  tcruitorial Divisions were not 
specifically indicated in DP & 3 DFO, Ambassa Prior 	to 

1973  AR Notification dated 3-1-74, 
but 	they 	were 	subsequently 4 DFO, Teiamura Prior 	to 

1973  named along with serial no 12 
& 	13 in the LW & AR 

 Notification dated I 	- ) -. 

5 I DF'O,Sadar Prior 	to 
1973 

6 DFO, Udaipur,  Prior 	to 
1973  

7 DF'O, Bagafa Prior 	to 
1973  

8 Dy.CF,HQ Prior 	to March DP &AR Notification dated 29- 
1973 29,1985 3-85. 	This should have been 

encadreci in 1973. 
9 Dy.CF/DFQ, Working Prior 	to January DP &AR Notification dated 16- 

Plan (1) 1973 , 16,1981 1-81. This should have been 
encadredin 1973. 

10 DFO, Training Prior 	to Novejnbei' DP &AR Notification dated 22- 
1973 22,1990 11-90. This should have been 

encadred in 1973. 
11 DFO, Research Prior 	to November DP &AR Notification dated 22- 

1973 22, 1990 11..90. This should have been 
encadred in 1973. 

12 DFO, Kanchanpur April, 1979 Two addi. posts were shown 
against "Dy.CF' without 
specifying names in the DP 13 DFO, Gumli April, 1979 
&AR Notification of 16-1-8 1 

14 DFO, Working 	Plan August, November This should have been encadred 
1985 22,1990 in 1986. 

15 Dy. CF, Wildlife Feb Feb 26,1977 DP 	&AR 	Notification 	dated 
26,1977  26-2-77 

1k 	-LVQ. 
c 

Uc 
Divisional Forest Officer. 

WOtkkn.A Phin Divisjn No-I 
A,200'le, Tripura (W). 

/ 
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Aiik 1  
E POBLISUED INTJE GETrE OF INDIA PART II SECTION 3(i) 

N000IA 	

' 
-, 	

try of Personn.J, Public Grievence9 & P3n3jo 
Deertnent of Peronn1 & Training 

kA 

/ 
l 	

- 	 Nw DC1hL, tne 

NOTIFICATiON 

• 	 GSR No ........In axorcisa of the powars conferred by Bub-8CCtjOfl 
Ci) 

of SQCtjofl 3 of the All India Services Act, 1951 (61 of 1951), reid with rule 4 of tho Indian Forest Saryjce (Cadre) Rule5, 1966, the Cntra1 Gov3rnmt, in Cofl8U1t'tjon with the Governments of Ma'nipur and Trlpura, hereby mk ~ following 	tj 	furthr.o emend the Indian Forest 

(1) These ragulatjog m a y be cllod the Indien _- • 

	

	 Forest Service (Fixation of Cadra Strength) 
Amndmont Regu1afl3, 1990. 

(2) Thy shall coma into force on th date of their 
pUbXicajon in the official Gazette. 	 AA. IVth 	Sch adule to the Indian Forest Service 

(Fixation of Cadre Strength), REgulations, 1966, for the 
heading " 1onipur_prjpura and the entrje occuring tereunder 

• the following sral1 be sUbStjtutd, namely:- 

p ..  

 

MANIpUR •- TRIPURA 
or Duty Po s t s  in tho State Government (Mnipuc) 

Principal Chief Consorv.ator of Forsta 

Chief Conservator of Forests (ild1if) 

Chief Conservator of Forejts (General) 

Conservator of Forests 

Deputy Conservator of Forests  
Deputy Conservator of Forests 
(REsources Survey Division) 

Deputy Conservator of EOrst8 (Wi1d1jf) 
Deputy CDnsOrVat.DC of Eorests(wo'ing Plan) 

DCouty Conserv.atr Df Forests (Social Forestry) 

Deputy 0n rvacor f Forest5(.3D11 Conservation) 
Deputy Cons..rv,or..of Foro3ts(Hdquartor.o) 

Dputy Cn33rvtDr of Frests 
(R33jarch, Silvic1ture & Tcoin.ng) 

D.puty Coervtor 	t Frest.. (RJbbr) 

23 

1 

1 

1 

3 

— 7 

1.. 

1 

2 
1° 

2 

1 

 

4 

1 

1 

.2/- 

-, ------ 	 -. 
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' 

- --------------- 	

. 	 L t 

00 

	

-2- 	 . 

co 
'S. 

Senior Duty post 	uridr,tb: :.• \iG.)vritioir) 	 2 

	

- 	 .• 	 . 	
. 	 d 

Princip1 Chif.Cor1s ~ rv - tDr o'i For?st. 	 " 

• 	 - 	
Chief C 	servtr uf. Frst8 	----- . 	 - ----- - 	 . 

	

- 	 ' 	 Conearvtor of For¼J3ts 

Dpu.y Conservtoi-  of FQroot8 

Deputy Consorv.tor of Forats Wi11ia) 

	

I 	 Aputy CnarvtDr of Forsta (Wrkiri P1n) 

Deputy C:nsorv3tor Df Fçsts (Houduarter.) 	 1 
• 	 .•• 	 Deputy CDn3orvàtur of Frts (Re8 tc, • 	 1 

S 	 •Dputy Consorvt-o of Ftust (Tr3ining) 	 1 

	

( 	 Deputy Cnrvatorof F's •.(P1nning & Dov1opment) 	 1 
I D3puty Con3orvtor of Forts (P1nnirg & SDci1 frotry) 1 

Tot1 3nior duty pDsts of 4onipur & Trpur3 CQdru.....46. 
2 - Cntr1 Deput3tlDn Rojorve @ 20% of 1  above 9 

	

• •• 	 • . 	 . 3. 	. Pots L -  be fi11e 	lprom) 	o 

	

t1n 	ac'curdance with 

	

• • : 	

'. 	
• ru1 -8 	f the Tndi3n 	 Srvice •(Rocrui - rnnt) 
Ru1s, .1966 	 . 	

• 	 .118 \ 
'- 	 4. 	Pouts to bo fi11d by direct rcruitmont 

5. 	 @ 25% -if 	1 above 	• 
- • 	 6. 	JUIIi)r 	 Lv 	Res.?'cv 	& rriing Rzs crvo 	 14 -. 	

•. 	 SO/. 4 (t) 	 __________ 

: 	 • 	
. DirctR:rujtrnent £.ota 	 62, 

Prinion P3 s tii 18 

T3t1 Authori8d Strongth  

((\) 

	

-. : 	•. . 	 •, 	 • 	

• 	 (CIIANDER PRAKASH) 
• 	 • 	 . 	 • 	

• 	 DESK OPFICER 

• 	 . 	 . 	 . 	 , 	

. 	 . 	 . 	 • 	 . 

H 

	

-. - 
	 Dttsionl Forest Officer, 

- 	
. Working Pn DM&i 

	

S  - 	

. 	 rtMI, Tripur (W). •' 	 - 
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vert 	Thd9/1rdt brkr .A4.n6try 	 h Mth,trà lya Vant of rsneI 	Adrd nj stratj ye Heforms (Kar ik Au 	dshan2k Sudhdr Vabhdy) 
/ 

New De1h,the 16th Jdnuar,1819 • 	

. : 	
:. .... 	 . 	 . 

of the p 
61 of 1 951) , 	

oWers conferred by ub 
................

. 	 ectio 	(1) of ectjon 3 bf the. ii India bervice /ct15i, read j th rule 4 of the InW n Forest er cc dre.)u1es 1oo the •Centr1 Uovernmenttin con' sult a ti un  with-the Cvernnients of Mdnipur dfld lriJurd,hereby dke5 th 011o4ng reyult2 ons ±urhe 	q niend the Inda  an  Fort 

	

01 	dr 	trn(jth)eu1ati UflS;1966,fldflICly .- 
• 	 •• 	 •; 	 • 	

:.: 	 • 	• 	 • 
. 	 I, 	 •• 	• 

(flmese } guldaon5 rndy be cdlled the Indidn Forest erv cex dtj  on of Cadre 	 he- 9UldtoflS,j9fj 

(2)They shall come into force on the ddte of  pub1lct10 	n the Offic1 (zett 	
their

e, 2. 	In the chedu1e to the Indidn 16rest 	ce  of.0 	tren h)Hegulatj ons J 966f 	t 	heeding "Manipur- Tri1pUfl the entries ccurrincj thereunder,the fol1owng hI be'substltuted,flamly - 

TRIPUHA - 

1. Seno' posts under the Stte (.overments 	27 .1 1 . ,.. 	 • 	. 	

• 	 •' '- 	 ivti'J I I-UH • 	

• 	 . 	 ... 

- 	 th3ef Conservdtor of Forests 	 I Onse'yator of Fox'est 	
2 L)pUty Conservdtor of Forests 	 7 • 	 • 

. 	 Deputy Conservator of $• 	• 	

• 	res Resources survey 	sisj on • 	

• 	 I 
Deçty Conservdtor of orests,d U fe 	I 

j 	 I 	

r if t 

, A~̀
"
t  

I  Mmirt, ... 

pf 	 . 

epu  Of iForess  
4'Deçiuty Conserydtpr1Qf i'orests,.ld Lafe 

' 	 IJeputy Conevtor 91 Fcrests,rk;ng 	an 
- 	 '•i 	

.ML 
J 	

- 

2, Cntrj. Dputdt1on Ree'y 
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(with 2 Sparc COI)iO 	 . 	- 
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1 601 	3/35—A.L iv—i) 
Gov(-rnrnen'L of •:ndi.a/ w rat 	rka r 

hiI'1ifHY 
 

OF 1'itbt;ilfliL ioll. 	 .Ti,j :Lb 

( Karmik ,ur Fra h ik Iii u, pra .nik 	har wr 
Lok 61jikay3t i'atha jnion h.ntr.il'iyi ) 
uEL\RTMiiI'r CF 1'ii1.'.(iN (L :Ii'L) TRA .1 1'1Th1U 

( Kar..ik 	rashiksh:in Vibhag) 

New 15elhi, the 29th harch 1 85 

N 0 1' I i I C i 1 1 U N 

327(E) 
- In excercise of the Owcrs conferred by jub—.e. 1. ut(1 ) of t.h 

section 3 of the 1111 Indi.a Jervices ,ct, 1951(61 c., i 195 ) red with 
sub—ru1e()of hule 4 of the Indian Forest 	vice(Cre)uios19Ô6, 
the Central •ovcrninent in consultatiOn with the Govei'nrnent of 
i,anipur and frioura, hereby fakes the following xe;ulati ns further 
to amend thelndian Forest Jervice(Fi.xation of C.dre .4rent.h) 
egulat;ons,1966 nar4iely:- 

1 	 (1) These reoulations may be c..11ed the Indian Forest 
Servi ce( F:Lxati on of Cadre Strength)Fh.ird ,snendniont 
Regulations, 1985 

(2) They shall co;ne into force on the date of Lhcir 
publication in the Official Ca7etteo 

2 	 In the Schedule to the inIian Frest Hervice (Fixation 
of Cadre Jtength )icegulation s, 1966 for the heading 'tAn ipur—Tripuru" 
and the entries occuring thereunder, the following shall he sub-
stituted, namely:- 

j,)n.L-1ri ; ,I.fra 
Senior poets under the 	jtateJovernrnunts 

Manhour. 	- 

Cie?conserv.tor of Forests 1 
Addl0Chief Cucervator of Forests, 1 
Conservator, 	of Forests0 3 
L)e;uty Conservator of Forests, 7 
Deputy Conservator of Forests,Forest 

Hesources Survey Divisicri. 1 
Deuty (onscrvator 	of Forcsts,wild 	life. 1 
Dy.Conservator of Forests,iocial Forestry. 1 
Dy,Conservator 	of 	rorests,,iorking 	'lun. 1 
Dy.Conservator of 	Forests,Social Conserv- 

ation. 	• 

Dy.C.onservator of 	()e53 ,Headqudrtars. 1 

( 	
•:•,4 

37 

19 



Tn uro 

Chief Conservator of orests. 	 •.; 1: 
Conservator of torests. 	 . ., - 	2 
Deputy Conservitor of 4 otests. 	- 	 -. 
Deputy Conservator of Lorests, ilJLife :1 . 
1;eauty Can:sevator of,Forests, .!orkinqil:an 1 	1 

• by. Conservtor of torects.,iIeadquat'ers. 1 
Dy.Conservtor.fk.oro.sts,Fo-roSt 1eserch. 1 
Dy.onservator.: of Fo±.sts,fraining. 1 
DyConservator of Forsts,Planning & 

	

Development. 	 •- 

37 
0 	 H 

2. Central beput.'tion 1 eserve 20% of 1 above. 7 

44 

	

- 	 Triour22 

• 	 3.. Posts to be filled by promotion in 
accordance with tule 6 of the 1PS(hecruitment 
Rules,1966. 	 . 

- 	 14 	(M 7 
T=7 

. 'osts to be fille(i. by Direct Recitment,30 

5, Deputation teserve 15% of 4 above 	5 

7 	 6. Leave !serve 1 1% of 4 ajove. 	 " 

Junior. posts 4 20 1,,,6' of 4 above. 	 6 

Training Peserve si 10% of 4 a.)ovo, 	3 

47- • 	 birect eciitinet oosts . 

• 	 . 	 pxomotion o 't 	 14. 

• 	 . 	. 	
roLai 3trength. 	. 	61 

• 	. 	 - 	. 	d/— T.C.M4ocha 
aesk Officer. 
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. 

• 	. 	 • •.. 	 Div Is tonal Foest Officer,  
Wornj Plan CMsion No-I 

- . 	 • 	*gitala, Trpura (W). 

5,  

0 	- 

• 1 	 • 	 . 	 .. 	

• 	 - L- 
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08..08.- 199? 

j342. 1996 

0 

12..07.. 1996 

25..06. 1997 
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IGNA, Debra Dun. 
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On st3y letie in 
a 
P zuj ect Manager, 

)q, ta. 
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Ltd. 	0 	

0 

z4iaging Diroctxsr, 	22-05- 1999 
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AgrtcLa. 	
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Jjjc1 Life IflStithtr 	24.09.. 1999 
of Xn&t,Dthrt Dun. 

State dput. 
..tion.for 3 Yr. 

05..06..1999 

22o9. j999 

o 1..06.. 1999 

04..02.. 1997 

25. 11.. 1995 

10-13-1994 

O912- 1993 

10..06- 1996 

13..07.1. 1998 
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..tatton. 

- 
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NX4E or o'FIC$ WTN PRST PLACE OF DATE OF JOINING 
TO  THE  pRESENt 

O 	OP iLLO11T.: 	. OYI4R 
. pO$TING. 

 - pLACE OF pOs'rING. 

I . 	 0 

 . 
0 

S  

... 	 . 	 .:. 

.N.RaygPCCP(Gon) P .C.C.F., ripura. 

2. 
1968) 

.C.C.P.,Tripura. 
0 çi9io) 	 .0 

3. Sh. R.Li,CCP(GOfl) O/a the pCCF(T), 

• • CCP(Dov&)O/o 
i1977)'. 	'•O 

th?CCF(T). 
0 

5, Sh. R, P • Tingwzi,CP. ICFRE., Dohra 
(1973) 	 0 

6. Sh . .R, L. $ivatracR. 
(1978) 	

0 	
0 

7 h. V. K. 	gun.CF. 
(1979) 

%tho WCCF(T). 

Central, aepu.. .00 	M,Noi •DoUi. 	. 13s 1O. 1995 

8. Sh. AoX, aingh,CF. 	. 

(t981) 	:. 

9, a. 
U981) 

.O. 6 h' . .N: 6ingh,CF. 
(1981) 

11. Dt.. A. K. 	ptnCP' 
0  

(1982) 	0 

12, ..J. 
0  

(i.$) 

13. . C. Knan,aCP. 
0  

.1 

140. . A. Xumcr, DCP. 
• 

. ('1984) 	
' 	

0 

 Sh e  BalbirSingh.DCP.. 
(1985) 	 0 

 Sh . G. 	.. .Poj'uDCP. 	
0 

17 • M • S. Kainare  DCF. 
(1905) 

m. . A. Rastogi,DCP. 

 $h. P. K. Pant,DCF. 
(1986) 

 • 1. Sjngh, DCF. 
(1987) 

~1. ,. A.C.Sivast.DCF. 
(3987) 
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PUBLISHED IN PART 11 SECTION 3(1) O SAY' i'rc. op INDIA EXTRAORDINARYI. DATED 3. :2/')'1 .7 

NO. llO33/;15/g5AIS(II)_C 
Governmnt of India 

• Ministry of Personnel Public Grievance s  & Pane ions 
Department of Persoannel and Training 

- 

New Delhi, the 3Is .LeceP- 	/997 
NOTIFICATION  

G.S.R.NO741E 	In exercise of the poweres confer:d by aub-section (1) of section 3 of the All India Services Act, 1951 and read 
with 5ub-rule. (1) and (2) of rule 4 of the Indian Forest Service 
(Cadre) Rules, 1Q88, the Central Government in 

conaultat'çon with the Governments of the States rnncerned hereby make 
the 4ollowing regulations to amend the Indian Forest Service (Fixation Iof Cadre Strength) Regulatjor)5 1966, namely 

These Regulations  Service 	 may he called the Iddian Forest 
1997 	

(Fixati00 of Cadre Strength)7 	Amendment Regulations 

(2) They shall come into force on /t /998 
2. 	In te Schedule to 	the Tndn ForL Snrvjce of Cadre Strength) R 0 9108tio5 	19R6, 

Under the heading "Andhra Pradesh" for item numbers 
3, 4, 5 and 6 and entries rat.ing thrto, the 

following shall be suhstitued namely:- 

"3. State Deputation Reserve 	25% of Item I above 	
20 

4. Training Reserve @ 3.5% of Item I above 	 3 

S. Posts to be filled by promotion under 
Rule 8 of the Indian Forest Service 
(Recruitment) Rules, 1986, not exceeding 
33 1/3% of Ttema 1, 2, 3 and 4 shove 	 3Q 

6, Leave Reserve and Junior PoLs Reserve 
90  18.5% of item 1 above 	

13 
7. Posts to be filled up by Direct 

Recruitment (Items 1+2+3+4+6-5) 	 93 

DiractRecruitment Posts 	
93 

Promotion Posts 	
39 

Total Authorised Strength 	 132' 

Under the heading 'Arunacha) 	 and Union Territories" 	for item numbers 3 4 5 and B ar,d entries 	relating khereto 	the 	fnl 	iing shall 	be substituted namely 



r 

-$ 0-- 

8. Leave Reserve and Junior Posts Reserve 
16.5% of Item I above 

7. Posts to be filled upby Oiroct 
ocruitment (Items 1+2+3+4+8-5) 	 270 

Direct Recruitment Poets 	 . 	 •270 

Promotion Posts 	 115 

Total Authorised Strength 	 385" 

Under the heading "Hahornahirn for item number 3, 
4, S and 6 and entries relating thereto, the follo'.eing 
shall be substituted, namel' 

Stat.e Deputation Reserve 8) 25% of 
Item 1 above 	 28 

Training Reserve 8) 3.5% of Item I above 	 4 

S. Posts to be fifled by promotion under 
Rule 8 of the Indian 1orest Service 
(Recruitment) Rules, 1968, not exceeding 
33 1/3% of Items 1, 2, 3 and 4 above 	 55 

6, Leave Reserve and Junior Posts Reserve 
8) 16% of Item 1 above 	 18 

Posts to he fifled up by Direct 
Recruitment (Items 1+2+3+4+0-5) 	 130 

----------------- 
Direct Recruitment Posts 	 130 

0 

Promotion Pot 	 55 

J,( xiii ~ ) 

Total Authorised Strength 	 185 .  

 Under the heading "P4anipur-Tripura" fr item 
 3, 4, 5 and 8 and a 	es'Tng thereto 	the 

olloving shall be substituted, namely 

3. State_Deputation Reserve8)25% of 
Item 1 above 	 13 

A. Training Reserve . 3,5% of Item 1 ábovs 	 2 

Posts 'to' be filled by promotion under 
Rule .8 of the Indian Forest. Sfrv ice 
(Recruitment) Rules, 1060, not exceeding 

, 	
33 1/3% of Items 1, 2, 3 and 4 above 	 26 

Leave Reservean'cJ Junior Pots Reserve 
@ 16.5% of Item 1 above 

4 . 	 7. 	Posts 	to be 	filled up 	by 	Direct 
Recruitment 	(Items 	1+2+3+4+6-5) 

Direct Recruitment 	Posts 

Al 

..: 

I 

,, 	 ;•, 	.. 

.J'. 

.. 

'4 t 

61 

61 

/ 



• .,. 

.1 

• 	:i? 

V 

f .r' 

• J i 

Promotion PoLs 	I 
28 

Totel Authorjd S&ength 

(xiv) 	Under 	the heading 	•'Negeland" 	for 	'item numheret S 3 	4, and 6 and entries relatthg 	thereto, 	the 	following 	shell be nuhetitutd nemely 

"3. 

	

St ate DOPlutation Reserve @ 25% of 
Itemi 	above 	 ' 

S 
A. 	'Trainirg 	Rsnrvn 	Q) 	35% 	of 	Item 	1 	.'trdve" 1 
5. 	Posts 	to be 	tflied by promotion under 

Rule 8 of 	the 	Indian Forest 	Sprvico 
(Recruitment) 	Rules, 	1966, 	riot. 	exceeding 33 	1/3% of 	Items 	1. 	2

, 	
3 	and 4 	above 10 

6 	Leave Reserve and Junior Posts Reserve 
16,5% of 	Item 	1 	above 

. 3 
67. 	POStA 	to be 	filled up by Direct 

Recrujtmen 	(It'ems 	1+2+3+4+5_5) 
23 

Direct 	Re<rujtnt. 	Posts 
23 

Promotion Posts 
10 

Total 	Authorisod Strength 
33" 

(xv) 	Under 	the heeding 	"Orisg8" 	for 	it.tm numbers and 	6 3, 	4. 	5. and 	entries 	relating 	therett. 	r.he 	following 	holl be substituted namely 	:- 

"3. 

	

State Deputation Reserve 	25% of 
Item 	1øbøy 

18 
4. 	Training Reserve @ 35% of 	Item 	1 	ahove 2 

S. 	Posts 	to be 	filled by promotion 	tinder 
• 	Rule 	8 	of 	the 	Indian 	Forest, 	Service, 

(Recruitment) 	Rules.1968, 	not 	exceeding 33 	1/3% 	of 	Ttems 	1. 	2, 	3 	Rnd 	4 	&1i0¼p 36 

Leave 	Reserve 	and 	.Iw-1 icir 	Pont.q 	Reserve. 
16,5% of 	Item 	1 	ahove 

12 

Posts 	to be 	filled up by Direct 
Recru'it'ment 	(Items 	1+2+3+4+6-5) 

• 85 

Direct Recruitment 	Poets 
85 

Promotion Posts 

•' 	
• 36 

Total 	Authorised Stren9th 
121" 

(xv,) 	Under 	th 	heodng 	"Punjab" 	for 	item numbers 3, 	4, 	5 
and 	6 	and ent',ries 	relating 	thereto, 	the 	following shall 
he 	stihstituted, 	rtimelv 

Ei 

/ 



- 	 4) 

- 

r crnt I 	(III 	I 	I. 

	
I ,  

lotal AtjthOri5d Strength 
	

283 

01) Under the heading Weet Bnngrl for item numbers 3, 
4. 5 'and 6 cud entries relating thoroto, the following 
shall be substituted namely 

StaL0eputation Reserve 	25% of 
item 1 above 	 . 	 15 

Training Rosirve @ 3.5% of item 1 obov., 	 2 

5 Posts to be filled by promotion tinder 
Rule 8 of the Indian Forest Service 
(Recruitment) Rules 1968 not exceeding 
33 1/3% of Items 1, 2, 3 and 4 above 	 29 

Leave Reserve and Junior Posts Reserve 
QD 16.5% of Item.1 chove 	 9 

Posts to he filled up by Direct 
Recruitment (Items 1+2+3+4+6-5) 	 68 

Direct Recruitment Posts 	 68 

Promotion Pot,a 	 29 

Total Authnrjsad Strength 	 97 

(Hndhu)mut.aO. Mit.ra) 
fle'iI' Off "car 

J4ate 	1: 

Prior 	to 	the issue of this NOtjf1tj00 	the 	t.otl 	authorised 
strength of the Andhrn Praciash (IFS) Cadre wns 132. 

Prior 	to 	the issue of this Not.ifcatin 	tho 	total 	eut.horiçj 
strength of the AG,L4U (IFS) Cadre was 156. 

Prior 	to 	the issue of this Notification the 	total suthorised 
strength of the Assam-Meghalays (IFS) Cadre was 118, 

Prior 	In the issue of this Notification the total 	authorisecl 
strength of the Sihar (IFS) Cadre ies 173. 

Prior 	to 	the issue of this Not,ifcation the total 	nuthorisod 
Strength of the Gujarat (IFS) Cadre was 104. 

Prior 	to 	the issue of t.his Notification 	the 	total 	authoriand 
stren,th of the Hcrvsna (IFS) Cadre was 69. 

Prior 	to 	the issue of this Notification 	the 	total 	eulhoris,-,d strength of the Himachal Prdesh (IFS) Cadre was 107. 

.nhmir 	
t.at. 

14 

dfl 

Divisional Forest Officer, 
working Pn DviSiOfl No-i 

AçjrtaL 'rpUra (W. 

0 

1 .1 
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I 
IN THE CENTRAL J%DMINISTRATIVE TRIBUNAL, 	 CL 

GUWHATI BENCH, GUWAHATI. 
.00 

VV 
V 	

V 	

I 

O.A. 	No.1941 2000 

• 	 V 

V 	SrI Gau±ish Ranjan Paul 	....... 	Applicant 

Vs 

UnIon of India and Ors. ......... 	Respondents 

ritten statement of the Respondent No. 

1 	Sri K. 	Prein Kumar Singh. 

I Sri, K. Preni KumarSingh, 	SonVofd1 LL4 	aed 

about iG years, at present working as Deputy Conservator of 
1i3iàTh Srnpha! 	 - 	 V 

i 	Forests,Ceith1.Jres:t,, Manipur do hereby V solemn ly  affirm and 

• 	 state as follows  

* 	 1. That I have been irnpleaded as Respondent No. 	14 in the 

• V  above 0.A/ No. 	194/ 2-000. 	I 	have gpne through copy of 

V the above O.A. ;and understood the contents thereof. 

V 	
V 	 2. That the respondent begs 	to deny the statements 	made 

V 	

V in 	the 	boe 	O..A. 	save 	and 	.except 	specifically 

admitted in this written statement. 

V 	
V 	 3. That the deponent has presented O.A. 	71 	/2000 before 

V 	

V  

this 	Hon'ble 	Tribunal 	prayingVS for 	similar 	relief 	as 

sought 	for 	in 	the 	above 	O.A. 	No. 	1941 	2000, 	The 
V  deponent craves leave of this Hon'ble Tribunal to rely 

V 	

V 	
V 	 V 	

V 	
V upOn 	and to refr to 	the 	contents 	and 	the 	annexues 

V  

enclosed thexeto in support of this written statement. 
V 

V 	4 That with reference to para. 	1,. 2,&.3 the deponent has' 

V 	
• 

no comment to affer.  

V 	

V 	
'• That with reference to paragraph No. 	4.1, 	4.2, 	4.3 and 

V  4.4. it is stated that the respondent No. 	14 is senior 

V 	

V to the petitioner since the inception of join&nq into 



I j 
/ 

-'1 - 

k 

the Forest Service. He was senior to the applicant by 

one year during the training period which they have 

undergone in the same college, i .. e. State Forest 

Service college, Byrnihat, Assan. The applicant was 

appointed as 1F on 22-11-80  ; confirmed as ACF on 1- 

• . 4-86; Promoted to IFS on 18-3-96 and was allotted the 

year 1992; whereas the respondentNO. 14 was appointed 

as ACF on 3-5-79 confirmed as ACF on 2-5-81; promoted 

to IFS on 1-6-92 andwas allotted the year 1988. 

That with reference to paragraph No. 4.5, 4.6, 4.7, 

4., 4.9, 4.10, 4.11, .4.12, 4.13 and 4.14 the deponent 

states and submits that the prpvisio.n5 and the 

principles of law mentioned therein apply equally to 

• 

	

	 the respondent No. 14. It is, however, reiterated that 

the respondent No. 14 is senipr to the applicant. 

That with referen 	to paragraph Nos. 5.1, to 5.6 and 

• - -, 8.1 to 8.8. the deponent submits that the relief 

sought for in the OA. relates to the application of 

the provisions of law' as well as the principles of 

• 	• - 	. 	 law. 

- 	
. 	 Verification.................. 

S 



• 	 .; 

: 

yE R I B' I C A T I 0 N 

I, Sri J.Pem WnO.3 Ji77h 	IFS, Son of 	K.'tad/zi Singh aged 

about 4 	years, at present working as Deputy Conservator 

of F.drests, 	 do hereby solemnly 

affirm and verify that the statements made in paragraph 

Nos. - 3,4,5,,7. 	 are true to my knowledge 

and those made in paragraph Nós. 	 are 

also true to .my legal, advice and the rest are my humble 

submission before the' Hon'ble Trib
/
unal. I have not 

suppressed any material facts of. the case. 

And I 
sign this verification on this the 	th day of 

•iwt;., 2001 ). 	 . 

• SIGNATURE 
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- 	IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

- 	 GUWAHATI BENCH, GUWAHATI. 

-

0..A. No.1941 2000 

Sri Gaurish Ranjan Paul 	. Applicant 

-VS- 

 

- 

Union of India and.O±'s. ......... Respondents 

	

- 	 S 

- 	 .Written statement of the Respondent No. 
- 	. 	15 Sri K. Jagadishore Singh. 

1 Sri, K. Jagadishore Singh, Son 9fY.6 	 aged 

about 4.years-, at present working as Deputy Conservator of 

'Forests, Bihnupur, Manipur do hereby solemnly affirm and 

,state as follows .: 

1": . That I have been impleaded as ReSpondent No. 15 in the 

above 0.-A! No. 19/ 2000. I havé gone through copy of 

the above O.A. and under stood the •cohtents thereof. 

That the respondent -begs to deny the statements made 

in 'the above O.A. save and except specifically 

admitted in t'hiswritten statement. 

That the deponent has presented'0;A. 	9 /200 before 

this Hón'ble' Tribunal praying' for similar relief as 

	

• 	sou9ht' for in the above O.A. No. 194/ 2000., The 

- deponenìt craves leaVe of this Hon'ble Tribunal to rely 

upon and to refer to the conterts and the ' annexures 

• 	enclosed thereto in support of this written statement. 
/ 

That with reference to para. 1, 2 & 3 the deponent has 

no comment to offer.. 

5. ' That with referene to paragraph No. 4.1, 4.2, 4.3 and 

4.4. it is stated that the respondent r4o. 14 is senior 



V. 

to the petitioner since the inception of joining into 

the Forest Service Hwas senior td the applicant by 

one year during the training period which they have 

undergone in the ' same college, i.e. State Forest 

Service College, Byrnihat, Assam. The applicant was 

.  appointed as ACF on 22-11-80 ; confirmed as ACF on, 1-

4-86; Promoted to IFS on i3-96 and was allotted the 
year 1992; whereas the respondent No. 14 was appointed 

- 

	

	
as ACF on 3-5-79; confirmed as ACF on 2-5-81; promoted 

to IFS on 1-6-92 and was alotted the year 188. 

- 6. 	That with räf,erence to paragraph No. 4.5, 4.6, 4.7, 

4.8, 49, 4.10, 4.11, 4.12, 4.13 and 4.14 the' deponent 

states and submits that the 'provisions and the 

	

• 	 principles of laws ienioned therein ,aply equally to 
• 

	

	the repondent No. 14. It is, howeve,rejterated that 

the ,respondent No. 14 is senior to the applicant. 

	

• 7. 	That with reference to paragraph Nos. 5.1, to 5.6 and 

	

• 	', - 	8.1 to 8.8. •t'he deponent submits that the relief 
V 	 - 	sought for in the O.A. relates to the application, of 

V 	the provisions of law as well astl)e principles of 

• 	 law. 	 V 	 V  

/ 

V 	 * 	

•• 	 Verification 	 . V  

V 	 • 	 - 	 - 	 V 	 V  

- 	 . 	 - 	 - 	 • 	
- 	 V  

	

S 	
, 	 ,. 	 • 	 V  

V 	

• 
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VERIFICATION 

	

I, Sri K. Q2ad/-, 	 IFS, Son of 	UdtZQfl 917r aged 

• 	 about 44 years, at present working as Deputy Conservator 

of Forests, 	 do hereby solemnly 

• 	 affirm and verify that the statements made in paragraph 

Nos. 	 7 	 are true to my knowledge 

• and those made in paragraphNos. 	 are 

also true to my legal advice and the rest are my humble 

• 	 • submission before the • Hon'ble Tribunal. I have not 

• suppressed any material faces of the case. 

	

And I sign this verification on this the 14  th day of 	• 

:Feri.. 200J. 	 • 

• 	 •S 	

\• 	 . 	 S  
• 	 • 

IGNATUE 

5' 	 •• 	5 	
q. 

• 	 7 

• 	 S 	 I 	 - 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCh, 

.GUWAHATL 

O.A. No 	194/ 2000 

Sri Gaurish Ranjan Paul ......... . Applicant 

Vs 

tinionof India and Ors . ......... Respondents 

Written statement of the_' 

• 	Respondent NO. 	24 Sri 	L. 

Gopal Singh. 

I Sri L. Gopal Singh, Son of Ic*te L.3bo77,Ch 	77?i 	aged 

abou't 4r. years, at present working as Deputy Conservator at 

Forests, Thoubal, Manipur, do .hereby solernnl' affirm and 

state as follows :- 

1. 	That I have been inpleaded as respondent no. 24 in the 

above O.At No 194. I have gone through a copy of the 
• 	 above 0.A and understood the contents thereof. 

2 	That the deponent. begs to deny the satements made in 
10 

the above O.A. save and except specifically admitted 

• 	 16 this Written statement. S  

3. 	That the deporent has presented O.A. No. 	O/ 200 

before this Hon'bl Tribunal praying for similar 

relief as sought for in the above O.A. No. 194/ 20O0 

The deponent craves leave of the Hon'ble Tribunal to 

rely upon and to refer to the contents and the 

annexures enclosed thereto in supporof this written 

statement. - 

- 4. 	That with reference to paragraph Nos 1, 2 and 3 the 

deonen.t has no comment to offer. 

A 	 - •-- 	 - 



- 

V 

( 	 - 	 5. 	That 	with reference 	to 	paragraph.Nos. 	1.1, 	4.2, 	4.4, 

4.5, 	4.5, 4.7,: 	4.8, 	4.9, 	4.10, 	4.11, 	j4.12, 	4.13, 	4.14 

and 	4.15, the 	deponent 	states 	and 	submits 	that 	the- 

provisions and the principles of law mentioned therein 

apply eqi.illy to the résp'nent No. 	24.Therespondent•no.24 
WO. 	Oppointed as ACF on 2'?-lO-QQ conmed 	e 2 Pt. p7'omot4d to 3F 

071 	 %?cLnd was al1oted 	the ijear,  19&. 

• 	 - 	 6. 	- That with referenceio paragraph No. 	4.3 	the deponent 

• 	has 	no 	comments to - offer 	as 	the 	same 	are 	thet  

assertions of the applicant only. 

7. 	That with reference-to paragraph Nos.5.1, 	to 5.6 and 
• 	 - 	

• 	 8.1 	to 	8.8, 	the 	deponent 	submits 	that 	the 	reliefs 
• 	 - 	 • • 	 .soughtin the O.A. 	relates 	to the application of the 

provisions of law aswell as the principles of l aw ,.t • 

••, . 	 , 	 ,. 	 S 

- 	 \. 	• 

Verification 	.................. 

• - 	 • 

-. 	 - 

- 
- 

I- 

ML 
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VERIFICATION 

I, Sri LoighTham op4!Grnh 	IFS, Son . of la€e.L. 96o7ocfr4 ci1 aged 

• 	 about 46 years, at present working as Deputy Conservator 

. of Forests, ll-TOubQl, J1?anip, 	 do hereby solemnly 
• .• 	 affirm and verify that thê statements made in paragraph. 

No I  s. 	6, G . 	 are true to my knowledge 

and those made in paragraph Nos. 	. 	 are 

also true to my legal advice and the rest are my humble 

submission before the Hon'ble Tribunal. I have • not 
• 	

suppressed any material facts of the case. 	 • 

AndI sign.this verification on this the 14 th day of 

. 200..  

	

- 	 . 	
- 	 • ; 

S I G N A T U R E 
'ø 	• 	 / 	 . 

	

• 	 .•- 	 • 

/ 	 • 

• 	 '•- 

- 	 • 	

- 

I 	- 	 - 
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IN THE CENTRAL ADhJNISTRATIVE TRIBUNAL. GUNAHATI BENCH 

OA No.194/2000 

Shri G.R. Paul 
	

Appi icant 

Versus 

Union of India and Others 
	

Respondents 

Reply on behalf of RespndentNo.1 

I, 	R. 	Sanehwal, 	aged 	47 years, 	Under 

Secretary in the Ministry of Environment and Forests, 

Government of India, Paryavaran Bhavan, New Delhi, do 

hereby solemnly affirm and say as follows 

That I am Under Secretary in the Ministry 

of Environment and Forests, Government of India, New 

Delhi and having been authorised I am competent to 

file: this 	reply on behalf of Respondent S,No.1. 	I am 

acquainted with the facts and circumstances of the 

case on the basi.s of the records maintained in the 

Ministry of Environment and Forests. 	I have gOne 

through the application and understood the contents 

thereof. 	Save and except whatever is specifically 

admitted in this reply, rest of the averments will be 

deemed to have been denied. 

That the appl i cant through the present 

application hasp 	inter alia, sought 	the 	following 

reliefs: 

i) To declare that the 	33.3% of the posts 

specified at item No.5 of the IFS (Fixation of 

'Cadre Strength) 	Regulations, 1966 are to be 

(2T 	 - 

: 

c '• 	Frcst1 
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included 	in the total 	number of 	posts 

available to the Tripura State Forest Service 

officer, for promotion to IFS cadre under Rule 

8 of the IFS (Recruitment) Rules, 1966. 

To direct the Respondent 	to compute the 

number of posts available for promotion to the 

Tripura State Forest 	Service officers by 

i:nciuding the 33,33% of the posts at item No.5 

and accordingly consider the case of the 

applicant in the said quo'ta for promotion 

to the IFS cadre from his due date. 

To direct the Respondents to relate back the 

effect ind operation of triennial cadre review 

at an interval of three years as niandatorily 

required 	under 	the 	rules 	wth 	all 

onsequential benefits t 	/Applicant. 

To 	direct the Respondents 	to make 	the 

promotion of •the applicant to IFS effective 

from 22.11.90 and on that basis to fix his 

year of allotment as 1986 just below Th. 

Iboi. Singh of Mariipur part of M.T. 	cadre. 

To hold that the notifications dated 31.12..97 

at knnexureXIII as illegal so far as it does 

not take care of the cadre schedule issued 

vide notifications dated 16.1.81. 29.3.85 and 

tary 

i) 
!AL) 

• 	 I  

IY - •:stI o 
I' 	Go- 
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22.11.90 	(Annexure-X, 	XI 	and 	XII 

respectively). 

vi) To direct the respondents 	to extend the 

benefits of the aforesaid judgments to the 

•  applicants and to make the promotion of the 

applicant to IFS effective from 22.11.90 with 

all consequential benefits including fixation 

of year of allotment as 1986 just before Th 

Ibobi Singh of the M.T. Joint Cadre. 

The answering Respondent submits 	that prior 	to 

22.2.89, 	rule-9 of the IFS(Recruitment) Rules, 	1966 

(hereinafter referred to as 	'Recruitment 	Rules') 

provided asunder:- 

7' 	
"The number of persons recruited under rule-8 
in any State or group of States shall not, at 
any time, exceed 331L3pe.r_ce.n.t of the number 
of Seniorduty posts borne on the cadre of 
that"Statei or group of States." 

Shri K.K. 	Goswami, an. SES officer of Madhya Pradesh, 

challenged this rule arguing, among other things, that 

the Senior duty posts included the State Deputation 

Reserve also. 	The Jabalpur Bench of this Hon'ble 

Tribunal 	before whom the matter again came up for 

examination held that the State_Deputation Reserve was 

also covered under the Senior duty posts. -The ,SLP 
- ---- 

filed against the judgment was 	discussed by the 

Su:preme Court. 	The Central 	Government, 	therefore, 

implemented the Tribural 's decision by amending the 

Chedule to the Cadre Strength Regulations in rspect 
1tfl 	- -. - - 	.• 	-- 	 - - 	 - 

'L 
- 	d t 5crct 

I 	 S 

Y. 

Cf 	
S 
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of Madhya 	Pradesh. cadre 	y_ide notification dated 

22.2.89 as personal to that individual case. On the 

same date another notification was issued amending 

rule9 of thb Recruitment Rules which reads as under: 

"The number of persons recruited under rule-B 
in any State or group of States shall not., at 
any time, exceed 33 1/3 per cent of the num b er  
posts as are shown against items 1 & 2 of the 
Cadre in relation to that State or the group 
of States, 	in the Schedule to the Indian 
Forest Service 	(Fixation of Cadre Strength) 
Regulations, 1966." 

As a consequence of this amendment the Recruitment 

Rules for the IFS were brought at par with those for 

the lAS and IPS. It will thus be seen that the 

components of Senior duty posts under the State 

Government and the Central Deput'àtion Reserve (Item 1 

& 2 of the Cadre Strength Regulations) were included 

towards computing promotion posts in the IFS cadre 

from 22.2.8 onwards. This was done to bring the the 

Recruitment Rules for the IFS at par with the lAS and 

the IPS where the Recruitment Rules provided for Item 

I & 2 (i.e. Senior duty posts and the Central 

Deputation Reserve) to be reckoned for calculating the 

number of promotions posts. 

4. 	it is submitted that in terms of this 

amendment s 	it was clearly stipulated that for the 

purposes of calculating promotion vacancies in a 

particular State cadre only items No.1 & 2 mentioned 

in the Schedule to the Cadre Strength Regulations, 

i.e. the Senior duty posts under the State Government 

- . 

(U.. 

r. 	 . 

13 
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and the Central 	Deputation Reserve, would be taken 

into account. 	Since the 	Recruitment Rules were 

amended On 22.2.1989, the applicant cannot raise the 
-. 

issue of calculation of promotion vacancies for taking 

into account the State Deputatidn 'Reserve also at this 

stage. In this connection, it is submitted that a 

similar issue was taised by Shri Vinod Kumar Jhajhria 

before the :Chandjgarh Bench of this Hon'bie Tribunal 

in CA No.1122/HR/96. Deciding the case on 14.10.97, 

the Hon'ble, 	Tribunal 	held that 	the matter 	was 

time-barred. 	The relevant portion of the judgment of 

the Ho:n'ble Tribunal is extracted below:- 

...............While 	the. first 	notification 
amended the cadre strength regulations in 
respect of Madhya Pradesh cadre in order to 
increase the number of vacancies in promotion 
quota in th.s IFS of the said cadre after taking 
into account the State Deputation Reserve 
alongwith the senior duty posts as also Central 
Deputation 'Reserved i.e. 	item Nos.1, 2 and 5 
of the Cadre Strength Regulations, 	However, by 

,7 
 the second notification issued on the same 

date,, the recruitment rules were also amended. 
according to which the number of persons 
recrui ted under Rul e8 in any State would not 

/ at any time exceed 33 1/3 per cent of the 
number of posts shown against items No.1 and 2 
of the Cadre Strength in relation to that State 
in 	the Schedule to 	the 	Cadre 	Strength 
Regulations, 

15. 	With the issuance 	of the 	aforesaid 
notification, 	it was made known to all 	the 
State Forest Officers serving in different 
States that the notification of the 'Govt. 	of 

\1 	India was explicit not to provide promotion 
I 	quota more than 33 1/3 percent of the number of 

posts shown against items. No.1 and 2 of the 
Cadre Strength in the Schedule. Thus, if any 
member of the State Forest Service had any. 
grievance, he ought to have challenged the 
legality of the above stated provisions within 
the prescribed period of limitation. As 
pleaded by the applicant himself, he became 
eligible for appointment to the IFS in the year 
1988. He did 'not challenge the above stated 

—Povisions till he filed the present OA in the 

FT 
1.) 

r.taf7 	 . 

i: ' 

ef  
t 
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year 	1997. 	Even in 	the year 1993, 	th 
applicant was considered ' and placed in the 
select list, and the 	promotion quota was 
caiculated in terms of 	the above 	stated 
Regulations, the applicant did not question 
the said method of calculation of promotion 
quota within, the period of limitation even 
after his placement i.nt he select list of 1993. 
In this background, if the claim of the 
applicant is accepted at this stage, the 
retro'pecti-ve increase in the promotion quota 
in the IFS cadre. of Haryana is bound to 
adversely affect the seniority of those 
directly recruited IFS officers who have been 
appointed during this long interval of 8 years 
from the year 1989 till date. None of them has 
been impleaded in the array respondents in the 
present OA."' 

In view of the above observations of the Hon'ble 

Tribunal, "the applicant cannot raise the issue of 

increase in the number of promotion vacancies at this 

stage when the Rules 'had been amended long before in 

1989 specifying Item 1 & 2 only of the 'schedue to 

the Cadre Strength Regulations to be taken into 
I 

account for the purposes of calcul'a'ting promotion 

vacancies. 

6. 	it 	is submitted that the 

ndia have alreadyincluded the compone 

e put at ion Re s e r v e f 0 r 	cal c u 1 a t i n g 

acancies w.e.f, 	1.1.1998 by amending 

f Cadre Strength) Regulations 1966 

hue bringing simlar amendments to 

espect of lAS' and the IPS. 

Government of 

nt of the State 

the promotion 

IFS (Fixation 

on 31,12.1997 

the rules in 

7. 	It 	is 	submitted that 	theTamii Nadu 

Administative Ser'ce officers Association filed W.P. 

No.613/94 before the Supreme Court praying for giving 

c
,etrosPective effect to the computation of promotion 

(!t 	t) 
(R. s1/L) 

- 

r 

Min'rY c:t_::: ct: 
'.. 
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posts in all the three All India Servces on the basjs 

of the judgment rendered by the Jabalpur Bench of the 

Hon'ble Tribunal 	in K.K. 	Goswami case. 	The claim of 

the pitioner was rejected by 	the Hon'ble Supreme 

Court 	vide judgment dated 19.04.2000 reported as 

31 2000 (S) SC 86. 	The Hon'ble Supreme Court has held 

as under:- (2ooQr2c 72;A  

The petitioners further contend that similar 
relief was granted in the case of applicants 
who filed original applications before the 
Jabal pur and Cal cutta Benthes of the Central 
Administrative Tribunal, 	and there 	is no 
reason why the petitioners should be denied 
such benefits. 	The Union 	of India has 
:explaiined in the Counter affidavit that 
those are isolated cases where promotions 
were given on the basis of the directions 
issued in the Original applications as well 
as contempt petitions, and the same should 
not be treated as a binding precedent in 
every 'other case. We,njcethatas per the 
statutory provisions, the_encadring of posts 
can eop1y on certain fact situatis 
existing and further it 'will have to be done 
on a review to be conducted by the Central 
Government in consultation with the State 
G.ver,nments and on being satisifed that an 
enhancement in the cadre strength or 
encadrir,g of certain posts is necessary in 
the administrative interest of the States 
concerned. Until such etc.ade.ment takes 
place, nobody including thepetitjoners could 
stake a claim to consider their case for 
promotior to those ex-cadre posts. 
Therefore, such right to be considered for 
promotion, in our considered view, would 
arise only from the date of encadrement which 
having been done with effect from 1998 only, 

~etitioners
e do not think that as a matter of right the 

 are entitled for retorspectjve 
seniority. 

In light of the above, we are of the opinion 
that the petitioners are not entitled to the 
twin reliefs sought for by them 	i.e. for a 
writ of mandamus to encadring the 
ex-cadre/tempora-y posts, so also for a writ 
of mandamus for the retrospective seniority 
in regard to the posts already included in 
the State lAS cadre strength by virtue of 
1997 amendmnts." 

(dT 	t) 
(R. 

-/Ur.dr 	SL1ry 

p. rrcsti 
M 	 dia 

- 
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The applicants are thus not entitled to any of the 

reiiefs prayed for in the present O.A., without regard 

to the statutory rules and regulations. 

8. 	As regards the judgment delivered in the 

case of Shri 	Ibobi 	Singh, it is submitted that the 

Union of 	India has filed a Review Application in this 

Hort'ble Tribunal 	which has been registered as RA 

No.15/1999 and 	is till pending before this Hon'ble 

Tribunal. 	However, keeping in view the judgment 

rendered by the Chandigarh Bench of ,  the Honbi.e 

Tribunal in the case of Shri V.K. Jhajharia and the 

one.rendered by the Hon'ble Supreme Court in the cas.e 

of Tamil Nadu. Administrative Service offjcers 

Asociatjon referred to above, the instant application 

has no merits and is liable to be dismissed. 

PRAYER 

V 

In view of 

foregoing :paragr.aphs 

devoid of any merit. 

prayed that the same 

Tri;bunal by awarding 

respondent. 

the position explained in the 

the 	instant application 	is 

Tt is, therefore, respectfully 

may be dismissed by this Hon'bie 

costs in favour of the answering 

New Delhi 

Dated: :3.2.2001 	 For Respondent No.1 
1Tr) 
/!'L) 

- 	 - •;. 	zry 

Er" '• 

;;: 	DhJ 
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!.RIFICATION 

I 	R. Saneh:wai, 	Under 	Secretary 	to 	the 	Govt. 

of 	India, 	having my 	office 	at 	Paryavaran 	Bhavan, 	Lodi 

Road 	New• 	Delhi-110003, do 	hereby 	verify 	that 	the 

contents stated above 	are true 	and 	correct 	to 	the 	best 

of 	my 	knowledge, belief 	and 	information 	and 	that 

nothing 	has 	been supressed 	therefrom. 

Verified at 	New 	Delhi 	on 	this 	the 	13th 	day 	of 

February, 	2001. 

For 	Respondent 	No.1 

rctar 
r •. -1 -.i_T 

- 	 t.fTndi 
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9AUG2(DI 

Guwansti Bncli 

IN THE CENTRAL ADMINISTRATIVE TRIBUNL 	GUWLI'ENj+ 

O.A No. 194/2000 

Shri G.R.Paul 

- versus - 

Union of India & Ors. 

IN THE MATTER OE 

Rejoinder to the written statemert 

filed by the Rsporident Jo.1. 

The 	Applicant in the above.mentioned O.A. becjs to 

state as follows  

1 That the Applicat... has gone through the copy of the 

W.S. filed by the Respondent No.1 and has understood 

the cortents.thereof. Save and except the statements 

which are specifically admitted hereinbelow, other 

statEments made in the W.S. are denied. Further the 

statements which are not borne on rècords are also 

denied and the said Respondent is put to the strictest 

proof thereof. . 

2 	That with regard to the statements made 	in  

paragraphs 1 1  2 and 3 of the W.S, the Applicant does 

not admit anything contrary to relevant records 

That with regard to the statements made in 

paragraph 4 of . the 	W.S, it is stated/ that as 
ft 	 / 
Applicant was promoted to IFS on 18.3.1996, he could 

not raise the issue of calculation of 	promotion 

vacancies for taking into account the State Deputation 

q. 



Reserve prior to 18.3,96. The Recruitment Ru1e 	
as 

amended on 22.2.1909 was
'I  not proper and legal, it had 

to be changed and the same is now noneXistent. 

ImmediatelY an hearing ahout the Hon'ble Supreme. 

Court in SLP (C) No. 3464 of 199 dated 24..95, which 

interpreted that the number of posts to he appointed by 

promotion had to be calculated at 33 and 1/3rd percent 

of the total of Senior IFS posts under the State 

Goverpmeflt, Central Deputation Reserve and Deputation 

(State Deputation) Reserve, the Applicant submitted an 

application to the SecretarY, Ministry of Environment & 

Forests, Govt. of India on 8,12.97 (AnnexUrV). The 

Applicant 
requested therein to refix the promotion 

quota by correcting the erroneous computation done 

earlier and to grant him senioritY consequent to the 

earlier date of appointment on promotion ito IFS 

ccordiflglY. 

It may be pointed out that based on the correct: 

r
procedure for calculation of promotion quota as per the 

IFS Cadre Rules 4 (interpreted in Supreme Court order 

dated 24.E3.9)- the MinistrY of Personnel, 	
Public 

Grievances & PensiOnS, Department of Personnel 

Training, Govt. of India amended the existing cadre 

schedule (Notificatior No. 
16, 016,81946fl 	dated 

4,7.1995) vide NotifiCat1 0r No. 

- dated 31.12,1997 resulting in a rise in the promotion 

quota in the IFS 	
rom 21 to 26 

Subsequent directionS from the 
MinistrY of Environment 

Forests, Govt. of India vide letter No. 16021/1/98- 



IFS-il dated 2721998 gave effect to that increase in 

promotion posts in a phased manner from 1.198. 

Evidently the Notification & direction from the 

DOPT & MOEF, Govt. of India as described above did not 

rédres the grievance submitted by the App].icant vide 

his original representation dated 9.12,1997. 

As the Govt. of India has already complied with 

the decision taken by the Calcutta Bench of the Hon'ble 

Tribunal in O.A. No. 994/90, the correct procedure for 

computation of promotion quota in IFS having been 

already decided by the Supreme Court, for the f4est 

Bengal cadre with effect from 1981, being a member of 

the same all India service, the principle for 

refixation of cadre schedule should naturally be made 

applicable in case of the IFS (Manipur-Tripura) cadre; 

w.e.f. 1991 restoring thereby the seniority of the 

applicant 	with 	respect to the deemed 	date 	of 

appointment in the IFS on Promotio>,//V 

The revised promotion quota based on the fixation 

of cadre strength of IFS (Manipur-Tripura) cadre as per 

Notification No. 16016/12/E30-ATS(IV)-A dated 16.2.1991 

of the Department. of Personnel & Administrative 

Reforms, Ministry of Home Affairs, Govt. of India 

following the correct procedure as per rule 4 of the 

IFS (Cadre) Rules, 1966 as upheld by the Gupreme Court 

vide order dated 24.8.95 would be as under : 

Snior posts under the State Govt. 	27 

Central Deputation Reserve 	 5 

Deputation Reserve 	 .4 



Total (1+2+3) 	 36 

Promotion psts• 1/3rd of 4 above 	: 12 

The promotion posts as per the earlier fixation of 

cadre strength of IFS (MI) vide Notification No. 

l6016/29/75A1S(I dated 26.2.1977 of the Department 

of Personnel Fx Administrative Reforms, Ministry of Home 

Affairs, Govt. of India was B. Thus there would be (12- 

8) 4 fresh vacancies (as against 2 shown erroneouslY 

earlier) in the promotion quota against the cadre 

strength as per Notification dated 16.2.1981. Out of 

that 2 varancieS would be available for Tripura part: of 

'the cadre. 	. 

Similarly, the revised promotion quota against the 

Fixation of Cadre strength of IFS (NT) as per 

Notification No. 16016/6/90AI9(1I)-.A dated 22.11.90 

oft he Department of Personnel -  & Training, Govt. of 

India would be as below 

Senior posts under the State Govt. 	46 

Central Deputation Reserve 	 9 

Deputation Reserve  

Total (1+2+3) 	 66 

PromotiOn posts 1/3rd of 4 above 	: 22 

As 	such there would be .22 -promotiOn 	posts 

available against 18 as shown in the cadre schedule of 

Notification dated 22.11.90. Thus-there would be a 

rise of (22-18) 4 fresh vacancies in the- promotion 

quota, out of which 2 would be available for TripUra 

Part of the cadre. 



Date of 	 Deemed date 

appointment 	of appointment 

to IFS 	 to iFS 

	

14.04.1981 	16.01.1981 

	

09.12.1985 	16.01,1981 

	

07.05.1986 	16.01.1981 

26,08.1988 

16.12. 1989 

14.02.1991 

10.03.1992 

12.05,1992 

27.01.1995 

18.03.1996 

27.01 .1995 

29.03,1985 

29.03.1985 

31.12,1987 

01.04.1989 

22.11 .1990 

22.11,1990 

22.11.1990 
(Case OA 193/2000 
pending in the CAT 
at Buwahati) 

22.11.1990 

4) 

= 5 = 

Two more vacancies arose due to superannuation and 

technical resignation of Sri M.K. Biswas and Shri S.K. 

Mukherjee, IFS on 31.12.87 and 1.4.1989 respectivelY. 

Statements showing deemed dates of appointments of 

SF8 officers to the IFS, taking into account State 

Deputation REserve for calculation of promotion quota : 

Name of SF8 Officer 

 Sri M.A. Khan 

 Sri R.M. Singh 

 Sri A.K. Singh 

 Sri S.B. Shatta- 

chariee 

 Sri A.K. Roy 

 Sri A.K. Sinha 

 Sri B.M. Deb 

B) Sri J.L. Dutta 

9) Sri S.S.. Das 

jO)Sri G.R. Paul 

11)Sri C.M. Debbarma 

The deemed date of promotion to IFS of the 

Applicant Dfl the basis of the corrected promotion quota 

(w.e.f. 1981) would be 22,11,1996. The year of 

allotment of the Applicant would be stand revised as 

1986 in accordance with the rationalized basiC for 

regulation of seniority of officers promoted to IFS in 

Tripura part of MT cadre. 
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4. 	That with reqard to the statements made in 

paragraph S of the 4.S. 9  the Applicant begs to state 

that as the recruitment rules amended on 22.2.89 were 

bad in law, it had to be abandoned later on. The 

amended recruitment rule as mentioned here is no longer 

existing and as such, it cannot be implemented. The 

Applicant became eligible for appointment to IFS in the 

year 1987 and not in 1995 as stated here. 

If the claim of the Applicant is accepted at this 

• stage then real justice will be metted by the Hon'ble 

Tribunal as he was deprived for long and practically no 

adverse affect will be there on the seniority of the 

directly recrujted IFS officers as the promotee 

offIcers are over matured with experience and 	more 

deserving than the direct IFS officers and again as 

minimum age difference between the promotee and direct 

IFS officers are 10-15 years, the promotee IFS. officers .• 

will 	retire shortly leaving behind the 	directly ,  

recruited IFS offIcers in active service. 

In this case of the Applicant (O.A. 194/200) all 

the concerned direct recruited IFS officers who have 

been appointed during 1987 to 1991 been Impleaded as 

Respondents to defend their cases. 

/Due 	to 	Respondent authorities' 	failure 	to 

appreciate/calculate promotion posts in the IFS at 33 

L'f3rd Y. of the total of the number of senior poet under 

/ the State Govt., in serial No.1, Central Deputation 

/ 
Reserve in Serial No.2 and State Deputation Reserve in 

serial No. 5 1  some young direct recruit IFS officers' 
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could become senior to the old/aged promotee IFS 

Applicant illegally/wrongly. This unpleasant/illogical 

situation urgently required to be •rectified to give 

natural justice to the promotee Applicant. .• 

The 	Respondent 	No.1 	(MOEF, 	601) 	rightly 

appreciated this unpleasant situation of the promotee, 

IFS,officers of Jammu & Kashmir cadre and issued order 

/NO. 13014/02/95-IFS.1I dated 28.2.97 for removing the 

urAe hardship, caused to those officers. As a result 

this timely intervention, by Respondent No.1, one Sri 

Suraj Prakash Sha.rma, IFS who is the batch mate (1978-

80) of the Applicant received 1985 as the revised year 

of allotment in lieu of earlier 1991 (same as that of 

the Applicant). The. Applicant most respectfully prayed 

to the Hon'ble Tribunal to direct the Respondents to 

make the promotion of the Applicant to IFS effective.. 

from 22.11.90 and on that basis to fi> his year of 

allotment as 1986 (not even 1985, the year of his 

counterpart at Jainmu. & Kashmir cadre). Due to this 

order dated 28.2.97 of MOEF, Government of India many 

direct recruit IFS officers who were initially made 

senior to many promotee IFS officers wrongly became 

junior to many promotee IFS officers and the same was 

gladly accepted by all the concerned direct recruit IFS 

officers and no hue and cry/objection were raised from 

any corner.  . and again neither any disorder or 

indiscipline 	or chaos cropped up in the 	Forest 

Department of Jammu. & Kashmir State. The Forest 

Department of J & K State is running smoothly though a 

complete reversal tookplace which was lawful. 

Ou 
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5. 	That with regard to the statements made in 

paragraph 6 9  the.. Applicant begs to state that to 

• provide natural justice to the Applicant, Honble 

Tribunal is requested to direct the Respondents to 

• include the component of the State Deputation Reserve 

(SDR) for calculating the promotion vacancies w.e..f. 

1981 restoring thereby seniority of the Applicant with 

• respect to the deemed date of appointment in iFS on 

• 	promotion. The Govt. of India has already complied 

with the decision taken by the CAT, Calcutta Bench 	in 

• 	O.A. No., 994/90, the correct procedure for computation 

of promotion quota in IFS having been already decided 

• 	by the Supreme Court, for the West Bengal cadre' w.e.f. 	.• 

1981, being a member of the same all India Service 

• 	(IFS) 	the caine principle for re,fixatiofl of cadre 

schedule should naturally be made applicable in case of 

the Applicant. 

It is totally wrong on the part of the Govt. of.  

= India to include the component of the State Deputation 

Reserve for calculating the promotion vacancies w.e.f. 

1.1.1998 instead of at least 1.1.1981, if not earlier. 

The Applicant strongly protest this decision of 

Respondent No.1. If.the benefit of State Deputation 

Reserve is implemented w.e.f. 1.1,1998 then the very 

purpose of this provision isfrustrated as because tthe 

senior State Forest Service Officers (promoted to IFS) 

for whom this provisiOn made will not get the benefit 

and on the contrary the very junior State Forest 

Service Offices (not promoted to IFS) will get this 

• benefit. 

y 
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If the benefit of State Deputation Reserve is not 

given effect from at least 1981 (instead of present 

1998) 
then for that act of omission of the Respondeflt5, 

violates the applicant's 
fundamental rights under 

Article 14 and 16 Of the Constitution of India. 

. 	That with regard to the statements made 
	in 

paragraPh 7 of the w.s., the Applicant begs to state 

that 
the same are not applicable in the preeflt 

cases 

The instant O.A. was not filed by IFS Officers' 

Association of Manipur_TriPw'a cadre.It was.IA,rOnQ on 

the part of Tamil Nadu AdmifliStrate Service Officers' 

Association to file W.P. No. 613/94 before the Hon'ble 

Supreme Court praying for giving retrosPective 
effect 

to the computation of promotion posts and as such 
in 

normal procedure the 
claim was rejecteth Had there been 

specific grieVaflC on the part of any individual 

officer, the same would have 
been granted by the 

Supreme Court basing on the merit 
of the case, as has 

been granted earlier in many isolated cases. The same 

is also e>plained in the counter 
affidavit by the Union 

t filed O.A. No. 194/2000 US an 
of India. The Applican  

isolated case and it has no connectiofl with any 

Association or group of 0fficers. 

This Hon'ble Tribunal in O.A. 
No.. 15/95 betWeen 

tir. Ibobi Siricjh •-Vs UOI & Ors. has kindly issUed 

direction to the Respondents to compute the cadre 

strength promotional quota after 
giviflQ deputation 

reserve quota and give the benefit of promotion quota 

to the Applicant and in conformitY with the order, the 
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Petitioner requested to issue similar order in this 

case also, as this Applicant is entitled to such a 

benefit. The Applicant 
urging for change of his year of 

allotment and deemed date o f appointment on the basis 

of decision taken by the Govt. of India in the 

interpretation of IFS (Cadre) Rule 4 as applied in the 

State of Jammu & Kashmir vide letter No. 13014/02/95 

IFS-Il dated 28.2.1997 of MOEF, GUI. As per this 

decision of MOEF, GUI Sri Surai Pracash Sharma batch 

(197E380) mate of this Applicant got 31.12.1989 and 

1985 as his deemed date of appointment and revised year 

of allotment in IFS respectivelY. 
The Applicant on the 

other hand urging for 22,11.1990 and 1986 
only as his 

deemed 	date of appointment 
and revised year 	of 

allotment respectively and there is no reasofl as to why 

the Petitione?' wld be denied such benefit. 

The O.A. No. 194/2000 is purely an isolated case 

win relief is not there. 
and question of t  

7. 	
That with regard to the statements made in 

paragraph 
8 of the W.S., it is stated that this Hon b1e 

Tribunal in O.A. No. 15/95 issued clear order in favour 

of the Applicant 
Sri Ibobi Sinçjh. In the order, this 

Hon'bie Tribunal pointed out as to how the Applicant 

inaction on the part of the was deprived due to  

Respondents. 

The Ernak1tlam Bench of the Honble Tribunal 	
in 

SLJ (CAT) 1992 (3) 85 between.Jacob P. Thomas -Vs 

Union of India Ors. observed as "the e>preSSi0T used 

in Rule 4(2) is at intervals of every three years, 

tj-. 



which mean that the interval between one fixation of 

cadre strength and another shall be three years, no 

more or no less. This is due to the fact that the 

expression "interval is defined to mean intervening 

time or space in concise Oxford Dictionary". By 

applying the above principle, the Triennial Cadre 

Review notification dated 16.1.81 should have been 

followed by Triennial Cadre REview notification dated 

16.1.84, 16.1.87, 16.1.90 and so on. But the  

Respondents issued the Triennial Cadre Review 

notification for Manipur Tripura cadre only on 16.1.81, 

28.3.85 and 22.11.90. In this connectin, it is stated 

that the Triennial Cadre Review notification - dated 

22.11.90 is to be deemed as the one which was due on 

16,1.87. 

• 	Similarly this Hon' -bie Trihunalciting the order 

of Calcutta Bench of the Tribunal in-;O.A. No 	994/90, 

order of Jabalpur Bench in O.A. No. 394/90, upheld by 

the Honble Supreme Court in SLP(C) No. 3464 dated 

- 24.8.95 directed the-Respondents to compute the cadre. 

strength promotional quota after giving deputation 

reserve quota and give the benefit of promotion quota 

to the Applicant (Mr. Ibobi Sinçjh) in the manner he is 

entitled •to. As the order was issued for removing the 

undue hardship caused to the Applicant (Me. thobi 

• Singh) 	illegally, the Review application R.A. No. 

• 15/99 is fit for rejection. The O.A. No. 15/95 is not 

• at all comparable with the case of Shri V.K. Jhaiharia 

(Chandigarh Bench of the Tribunal) and Tamil Nadu 

• Administrative Service Officers' Association as because 

-) 
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• those two cases were fuU of defects as pointed out in 

foregoing paragraphs0 The review application No. R.A. 

• 15/99 of Respondent No.1 may kindly be summarily 

	

• 	rejected in view-of order No. 13014/02/95-FS.II dated: 

28.2.97 issued by the same Respondents on the same- 

• ground for removing the undue hardship caused to the 

promotee 	IFS officers of Jammu & 	Kashmir. 	The 

Respondent 	No.1 proved his biasness 	by 	playing 

different role in same nature of cases. 

Observations of the.Hon'ble Supreme Court of India 

in 	the Case of W.P. No. 613/94 of Tamil 	Nadu 

- Administrative Service Officers Association befOre the-

Supreme Court •the Union of India has explained in the 

counter affidavit that those are isolated cases where 

promotions were-given on the basis of the directions 

	

• 	issued in the origin-al- applications....." 

.- 	
It is strange-that the Respondent No.1-is ready-to 

- implement the orders-of various TribunalsJCUrtS gladly ,  

other than the order of this Honble Tribunal issued in' 

O.A. No. 15/95 which is also an isolated case. This is 

• • again a clear case of biasness on the part 	of 

Respondent No.1.- 

• 	- 	S. That in view of the position explained in the 

	

foregoing paragraphs, the -written statement of the 	• - 

• RepOndeflt No.1 	is devoid of any merit. It 
is, - 

	

-• 

- 	therefore, 	respectfully 	prayed - to 	direct 	
- the 

Respondents to make the promotion of the Applicant to • 

• 	IFS effectiVE from 22.11.90 and on that basis
-  to fi.> 

his year of allotment as- 1986. 	•. - -• 



IShri G.R.Paul., the Applicant in 04Aj No 

• 194/2000, do hereby solemnly affirm and verify that the 

statement 	made 	in 	
paragraphs 

are true to my knowledge and those 

made in paragraPhs _ 	
___ -__ being matters 

of records are true to • my jnformatioflS 	
derived 

therefrom and the rests are my humble submiS5iOfl 

And I sign this verification on thiS O2th day ,  of 

• 	August 2001 	• 

a 	
K-P-1 

C_^_Lj_I 


